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0OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329,331, 333, 344, 345, 346, 347,
348,350, 351,352,353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370,371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393,:394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,

952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM: '
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.Gceorge Joseph, Administrative Member

1.

I

[\

OA 292013

C.H. Mohammed Yasin

S/o Kidavu Koya, _
Chamayath House, Kiltan Island,

Union Territory of Lakshadweep-682 558

T.P.Latheefl
S/o Atteka

-'I‘hiruvathapui'a, Kiltan [sland,

Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)

(U8)

Versus

Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

The Chairperson
Village (Dweep) Panchayath ‘
Kiltan Island, Union Territory of LLakshadweep-682 558



X . ?ﬁw’” <wggllgv;ﬁ(¥,.ﬁ )
4, The Txecutlve Offcer N :

-_ VII age (Dweep) Panchayath | _
; letah "Is;:land Union Temtory ofI akshadweep 682 558 .

'Kllntanull?lsland .
Umon Femtoxy of Lakshadweep-682 558. Respondents

(By Advocate: ~ (Mr.S.Radhakrishnan (R1,2 & 5)
' (Mr.R.Ramdas (R3)

<

2. OA 672013

L. Seedikoya.M.
- S/o Abbosala Koya
Malayattiyoda, Kiltan Island
Uhidﬁ"l’;e‘rritory of Lakshadweep-682 558.

Malsha

S/o Kldavu Komalam

Thenakkal House, Kiltan Island

Umon Terr 1tory of Lakshadweep-682 558.

o

3. AbdullaA p.

Slo Khalid .

Alnmapula Kiltan Island

Umon lemtOIy of [Lakshadweep-682 558.

4,

&a Illam, Kiltan Island

.O'ry of L akshadweep-682 558.
5. yed ,Muhammed Koya C.H.

Slo; Muthukoya
Chamayalh House, Kiltan Island
Umon Temtory of Lakshadweep-682 558.

6. Rafeck Khan H M.
S/o Abdul Rehman
Ahyal EIousc Kiltan Island
Umo 1. Te 1fc9ry of L akshadweep 682 558. - Applicants

fhabu Sreedharan)

‘Versus



I
I
|
t
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UJ "on Ten 1tory of Lakshadweep represented by

the "dmmlstrator Kavarathl [sland-682 555

?Fl-;e_ tor'of Panchayath
] ‘Terr1t01y of Lakshadweep
I(ava1ath1 Island 682 555

T he Chan‘person ‘

Village (Dweep) Panchayath
K_l.lt.an Island, Union Territory of Lakshadweep-682 558

The Executive Officer |

Village (Dweep) Panchayath

Kiltan Island

UI’IIOI’I T emt01y of Lakshadweep-682 558 Respondents

(By Ad_vglcgte;:. (Mr.S.Radhakrishnan (R1,2 & 4)

3.

I

Abdul Salam P.P., age 43
Q/o galdmuhammed
Pnt_hxyapur,a Kiltan Island
‘Lakshadweep.

Applicants

I he Admxms‘natm
Umon Territory of Lakshadweep
I,(_e;\{al a{;l‘n : 682 555

he. nectox , Department of Science & Technology
Shadw “p Administration,
land-682 555

P .
Klltan Island Lakshadweep 682 558

I he Chanpelson Vlllage (Dweep) Panchayath
I(lltan Island Lakshadweep-682 558 Respondents

g
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_Mr R, Ramdas —R4) -

4. 'OA 113/2013

Lo MuthukoyaTP
S/o Kidave Haji
Thnuvathapula Kiltan, Lakshadweep.

2. Sallh P e
S/o Iblahlm Haji
Pandala Klllan Lakshadweep.

3. Y.aﬁC..iO'ob PK.
S/o Subair.A.
Punnakkad, Kiltan, Lakshadweep.

4, Al'i}Mohalnlned
S/o Attaka Allyar Kiltan, Lakshadweep

5. Kunhlkoya AP
- Slo Sayed Muhammed P.K.
/\iakkalapura Kiltan, Lakshadweep

: ve TP
iltan; Lakshadweep
7. aj
| S ,';Shank KK Palllyachetta Kiltan, Lakshadweep
8. Sathal C I
§/o Mohammed P.
Chadlpura' 5Ky]\,tan Lakshadweep.
9.
. V’ ‘
an, Lakshadweep
10.

nhl Ha_ﬁ Pallithithiyoda,

Kll n Lakshadweep Applicants

-3

(By Advo ale Ms Dalsy I Daniel) -

Versus




9.

' 'T'h”e Administrator

Umon Territory of Lakshadweep
Kavalalhl 682 555

2 Ihe Chalrpelson

Vlllage (Dweep) Panchayath

Klltan 682 558
3. The Employmem Officer '

KdVdIalhl Lakshadweep 682 555
4. Director of Panchayath

Department of Panchayath

Kavarathi — 682 555
5. | 'The Executive Officer

\/illageA(Dweep) Panchayat, Kiltan — 682 558
6. Homcullmal Assistant

' Vll]age (Dweep) Panchayat Klltan 682 558.
(By Advoc' 'M_,r.-s_,,Radhaknshnan-R1,3,4&5)
S ()4

[ Asadulla K C

S/o Yousuff a :

Kanmcheua Kiltan Island

U ofI akshdadweep 682 558
2. Kunhl M

';;;lljan Island
&‘jf‘weep—682 558

3.

Komé:lam Klltan Island

Ul 'fLakshdadw@ep 682 558
4, Saleem P P

S/o ‘Hamsa.. .

Puthenpula Kiltan Island

UT ofLakshdadwcep 682 558
S.

Kiltan Island
fadweep-682 558

Respondents

vl



6. Kunhl K P

tan Island
dadweep-682 558

7. Abdul Ka51m P:V
‘ S/o Muneer: -

Pentamveli, Klltan [sland

uT, Qf:I akshdadweep 682 558. Applicants
(By Advocate: Mr.Shabu Sreedharan)

Versus

L Umon lcultOIy of Lakshadweep represented by
the Admlmstxator Kavarathi Island-682 555

2. The Duector of Panchayath
Umon I‘emtory of Lakshadweep
Kavaxathl Island 682 555

(S

l”he Chanpexson
1 \/1llage (Dweep) Panchayath
Knltan Island Union Territory ofLakshadwcep 682 558

4. The E xccutlve Officer
\/lllagc (Dweep) Panchayath
'Kilt[a;.n ;

—

sland Umon Territory of Lakshadweep 682 558

~

°/011al;Ol"ﬂq Ivl(:lltdnls]and
Umon Iemtmy of Lakshadweep-682 558. Respondents

(By A'dvo’cate (Ml S.Radhakrishnan (R1,2,4 & 5)
6. OA 137/20]3

L. Jalaludheen K K.

S/o Shaik’ Poovalap
Poovalap Housc Kiltan Island,
WT of [k <shadweep 682 558.

[N




4. 'Amee1 a11 A P
S/o Syed Mohammed

Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

5. Tsmail T
9/0 Yusuf
T hohyoda House Kiltan Island,
U I of Lakshadweep 682 558.

6. Syed Mohammed Koya K. P
-Slo Mohammed

‘ KanJIPUId House, Kiltan Island,
Lﬂ ofLakshadweep 682 558.

7. Kasnmkoya CH.
Slo Muthukoya
~ Ammipura House, Kiltan Island,
UT of Lakshadweep-682 558. Applicants

- Mr.Sf;habu Sl‘eedharan) _ .
Versus

1tory of Lakshadweep represented by
1strator Kavaxathl Island- 682 555

2. 'l'..he .Dlre'ctm of Panchayath.
' Umon Ter11t01y of Lakshadweep
: Kava ‘athl Island 682 555

3. l he: 'Ch'aupel son

5. L1he Assistarit: F'ngmeer
hlectrlcal Sub D1V151on
Klltan Island '
Umon T emtoxy ofLakshadweep -682 558. Respondents




' OA 181/2013

| Sadakathulla A age 38 .

S/o Kun_hlt A_hammed

Ajh'ad House, Kiltan Island

' akshadweep

Nancuulla P T age 26
S/o Kunhl g

Palllthlthlyoda House, Kiltan IslandA

Lakshadweep: |

(By Advocaie: I:\/Is.Dé'}isy.I. Daniel)

(By Advocate l\/h S Radhaknshnan (R

8.

1.

Versus

"1 he AdmmlsUatOI '

', Umon Territory ofLakshadweep

Kavmalhl 682 558S.

T he- Chanpexson

V age. (Dweep) Panchayath

Depaﬂm , of I Panchayath
Kavalathl 682 558

O.AJ No. 21'2/20.13

l"P lavvabl W/o Abdul Salam
aboulfel Agncultunal Department,

of Lakshadweep,

The Dnectm of Agnculture
‘Union T cmtory of Lakshadweep
Kavalam Island - 682 555.

1& 3)

Sland; Rés‘xdmg at Pallipuram House,

Applicénts

Réspondents

Applicant



’'Y

’If_li'é -:Admin iv_s'fr_ator
Union Territory of Lakshadweep

Kavarattl Island 682 558.

(By Advocate Mr SJE?Radhakrlshnan)

o

('S

2.

3.

gablr A
Kur 1yath1yoda House
Klltan Island

- C.P. FirOZ _

Chemmanam Palli House
Kalpeni Island.

K.P. Cﬁeriyakoya
Karuppathapura House,
Kalpem Island

P'akklpura’HOuse
Ka pem Island

Habsa A

°A11komc House
Klltan I%land

A P Naseema
Aynapula House,
Kavarathf‘ls.land

ofL kshadweep, Kavarathi — 682 555.

The Dnector (Se1v1ces)
Admmlstratxon of the Union Territory
ofLakshddweep (Secretariat),
Kavaram ; 682 555.

Departm Environment of Forests
i vy of Lakshadweep, °

Respondents

Applicants

Respondents



H TN
. ‘v s I

(By Advocate Mr S. Radhaknshnan)

10. () A No.. 268/2013

ed Mohammed
use, Agatti Island
Umon d emtory; Lakshadweep.

2. B M Mansom

S/o. Late A.C* Mohammed Jalaluddin
Bharkath Manzil

Agau Island, Union Temtory

L akshadweep

(By chvqcale: Mr. Grashious Kuriakose)
Versus
1. Il he Admlnlsllator

Uni ;Femloly ofLakshadweep, :
Kava1ath1 682 555.

2. QT he Dneclox of Panchayath
Dcpartmem of.Panchayath
Kavaxatu - 682 555

3.

4,

S. Special'Ofﬁcex :

_Vlllage (Dweep Panchayal Agatti) — 682 558.

‘(ByAdvocatc Mx S Radhaknshnan)

I1. ()A 269/2013

Applicants

Respondents

Applicant



Versus

'I he;Cha1rperson
Vxllage (Dweep) Panchayath
Kiltan=682 558 -

3. The Employment Officer
Kayarathl Lakshadweep-682 555.

4, Di_réctcjr of :Pénéhayath
' Department of Panchayath
i Kavarathl 682 555

5. _T he Executlve Officer
B Vlllage (Dweep) Panchayath
Klltan 682 558_

6. Hmtncultuxal Assnstant
Vl]lage (Dweep) Panchayat,
' Klltan 682 558

o | .(.M‘l'.S,Radhakrishnan (R1;3 & 6)

' V1 lage (Dweep) Panchayath Kiltan-682 558

“..4;' -
i !
i ;

e e S S i e

Respondents

Applicant



o

Respondents

Slo. Sayld.\/ K.
Vallomkadlyodu
Kiltan Island, L.akshadweep

‘Sayed Badusha Muhideen S.V.

Shahar Ban Vilas House
Chetlat - ’ Appl1cants

(By Advocate Mr Grashxous Kuriakose, Sr & Ms.Daisy | Damel)

Versus

1 he Admlmstrator
UT oﬂ akshadweep, Kavarathi-682 555.

Dneclm

2. L

Science & Technology

Chetlat-682,55ﬁ6 '
3. Duectm ofPanchayath

Rma Development Department of Panchayath
4,
5. Addl Sub‘Dlesxonal Officer

Chetlat 682 556
6. Jumox Sc1ent1ﬁc Officer

Chct lat- 682 556
7. Accounls Otﬁcel

S_ecxctanat Ka alathl 682 555. Respondents
(By Ac adhakxlshnan R1-3 & 5-7)
8




A K Sa:eed

-Kalpcm Island‘

3. A 1 Ahadab1 -
_Athanam Thottam House
Kalpem Island:

4. P.P. Sulaikha .
Puthlya Pandaram House
Kalpem sland

\

5. C P Noo’gehan ,

Chemmanam Pa111 House
Kalpem Island

6 _--AK Beebi
Alakkalar House
Ka],pe,m Island,

7. M P Mohammed
Mulhpula House

ion-of the Union Terntory

61"Lakshadweep, Kavarathi — 682 555. .

2. Fhe Dnectoxi (Serwces)
, Admlmstx atlon of'the Union Territory
of Lakshadwe(,ap (Secretariat),

Agriculture

 of Lakshadweep,
2.555. -

y Jt% Director.

(By Advoc,:e:AMIA S Radhakrmhnan)

Applicants

Respondents



14
15, OA 300/2013

L. B.Koya, age 42,
*S/0 Bammad, Bilutheth House
Andrott Island. '

2. B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott [sland.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

4. P.P.FHassan, age 41, |
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

0. QM.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

8. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Jsland.

9. T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

10.  B.Mullakoya, age 43
S/o0 Kidave, Bithnatt House, Kavaratti [sland.
['l.  P.P.Fathimath, age 41, . .
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island. ' '

12. AlJamal, age 48,
S/o Abdulla Attalada, Aliyathara House,
Andrott Island.



14.

16.

20.

21.

22.

23.

24.

15 .

A Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. :

L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

.C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott [sland.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,

~Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island,

K.K.N.Khadeejommabi, age 39,

. S/o Sayeed Mohammed Koya T.P.

Kolikkat Neduvilakam, Andrott Island.}

Mohammed Murshid, age 36,
S/o Koyamma K.P., Moosathada,
Andrott Island. :

K.';C.;Mohammed Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta, -
Andrott [sland.

P.P.Hamza, age 34,
= Koyakidave M.P., Pandathpura
Andrott Island.



26.

27.

28.

29.

30.

(U8}
pO

I
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34.

35.

36.

*M.P.Khaleel, age 37,
S/o Assainar, Matharapura House;
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpaliy House
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island. '

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
= Andrott Island.

M.P.Mohammed Rafeek, age 31, \
S/o Koyamma, Kunnamkalam House,
Andrott Island.

K.Mohammed Fasal, age 32‘,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K. Mdhannned Basheer, age 34,
S/o Aboosala U.K. Kunlhathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

. A;Régheed Khan, age 39,

S/o-§dyeed Ismail, Aliyathara House,
t Island. ' ‘

KAbdul Salam, age 33,
S/o Muthukoya, Kannathimmada House, -
Andrott Island.

K..K./-\nwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island. -



38.
39.

40.

42.

44.
45.
46.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island. '

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

Ubaldulla age 29, )
S/o Seethi, Bappdthlyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27, ,
S/o Sayeed Koya, Moosankakkada House
Andlou Island.

M. C Hammedathbi, age 37,
D/o Y,ou%af Mylachetta House,
Andrott Island.

Doulathabi, age 33, .
D/o Kidave, Lavanakkal House,

“Andrott Island.

Guhar Madeena Beegum, age 37,
D/o.Mohammed B, Aliyathara House,
Andrott Island.

ookunhi Koya, age 30,

S/,_ Yacoob, Kolikkatt House,

Andx ott Island. '

K. Delvesh Mohammed age 36,

S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants



o

The Administrator
Union Territory of Lakshadweep
[Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
.Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Moha,xjnmed Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

® Mohammed Asker

S/o Seethi o
Aliyathara House, Androth.

‘Noushakhan M.K.
S/o;Sued Koya

IR

nkakkada House, Androth

nmed Kasim P.P.
S/ idave, Palathupra House, Androth
Abdul Akbar

S/Q"SL{ibair

Pandath Puthiya Pura House, Androth

|\4uj¢eb Rahman
S/o 1brahim
Aliyathara House, Androth




18.

19.

19

Mohdmmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala .

" Thecheéri House, Androth

Muhammed Rafl
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim

 S/o Koya

Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth

Muhammed Khaleel
S/o Abdulla

' Ailiyaﬁhara House, Androth

Muhammed Basheer C.P.

S/o Abdul Khader

Cherikkal Puthiyapura House,
o

(By Advoqate Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

- 10.

1.

g

0A 3012013 -

/\na.ko:ya T. V ape 44
Slo Koya T hankgdl T,
7 hall'_ath Vallyakkattu

Sayecd' Koya ge 43 oy
Sfo Koya Kldave Allyathara House,

Androth Island.

Mohamuned, age 54
S/o Shaban, Biriyammada House
Androth.Island.

Yousal, age 60 | ‘
S/o Ahammed, Kandalath House,

~ Androth'Island.

MUJGERehman age 35

Abdul Né’sa{‘i "”a"ge 38
S/o: Nalld Koya, Kunnashada House,
Androth sland.

\/lohamméd Basheer, age 37
S/o Yacoob, Allyathala House,
/\ndIoth Island

4 Pandath Puthiyapura House

9./0 Koyamma ;-;Mayampokada House,
/\I’ldl olh Island

Nou a] ag,e 43
Slo. <oyamma Koya Thacheri House,
/\ndloth lsland




13,

14,

16.

17. .

19.

20.

22.

23..

24.

P

I;Iasqan age 3()

A'ndxot‘h 1sland

Jalal age 37 .
S/o Kunmseedhl Palathupura House,
Androth Islan}dl

Farook, age 49

Slo Koyamma, Pochalam House
And1 oth Island

_Abdul Hassan age 51
S/o Abdul.Khader Karachetta House,
Androth Island'."f,

Koya age 48 '
Slo Sayeed | Mohammed Thacheri Moosathada House,
Andloth Island

‘Bdsheex age 47
g/o Kldaveé Moodampura House,

fséiﬁ, age 42
hi_l{ial<eln‘ Pura House,

, a Koy i:‘_Kut‘mas‘hada House
Andlo _wllsla_ d.' E

Mohammed Llydudden age 33 _
S/o Sayccd Mohammed Neelathupura House
Andloth Isl_and '

'th‘Island‘.

Ra1dad Beebl age 46



.-25" | b
26.

’,27_._
28.
29,
30.
31
3.
3373

34

35.

KRR 2

iyanalakam House,

Kandalith House,

Mohammed 'Saleeln age 42
S/o- Sayeed?Mohamme‘ “Kunnashada House,
Andloth sland

(Jafom age 41 _ :
S/o lhangu Koya Pentamvell House
Andloth Island i

: Sll}dldcequeiage 43
- S/o Kidave, Modlyothada IIouse

Andloth Island
Shanavas age 33
S/o Kunhi Koya Ppchalam House

Androth Island

b

Illyas E.dge 367

* SloHamza Koya Allyathala House,
: /\ndlolh ls]and,_';; .



37,
38.
39.
40. |

41,
42, |

. -43.

| '44}
45;.-:
46.

47

: 'Kunhlseethl age 47
 S/o /\boo Sala, La\_/anakkal House,

' Andxoth I% a id. L

23

' Mohammed Saleem age 33

Slo- K oyamma Kanmpura House

: Andmth Island

%hamsuddeen age 33
Slo /\bdu] Kader Bellchetta House
Andloth Island L

/\ndloth Island

Yacoob age 45

S/o Samddeen, Kunnashada House,

Andxoth Island

Abdul Jdbbd] age 38
S/o Sayeed Mohammed, Kanmchetta House

: /\ndxoth ]sland

Iamal agc 4]

' _S/o Sayecd Bukan Bldumkattu Bilutheth House,

Thacherl Blyyada

SaJma Beegum age 29
D/o: \Iallakoya Lavanakkal House,
Andloth I%land '

Shahanaé B.cegum age 28

R hmath Vllla

N'gsamuddeq :;'P;T, age 33
S/ Nasar, C.._,.dath House,

Iqbal agc 42‘-”,"; v
, : 'n:_da'ram House,




48.

49.

50.

51

53.

54.

55.

56.

57.

58.

59.

20

”as;dn age 39'

S/o Sayccd Bukan Matharapura House,

/\ndx()th sland

Iohammcd Sa]ccm age 38
S/o Yousaf, lhallath Housc
/\ndloth lslcmd Lo

Mohammcd Musthafa age 36 _
S/o | Pookoya Ncganmada House, -

‘Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

Kamil, %041
S/o Muthu Koya, Palathupura House,
/\ndxoth Island.

/\sﬁ age, 30
Slo Su,lh] Koya Lavanakkal House,
/\ndlolh Islcmd

%ékaiiya agc'"az
S/o Muthukoya, Bilutheth House,
/\ndlmh lsland

Sdllh ‘ape 37
S/o Kunikoya, /\ynamada House,
/\ndmth Island

Rahmathulla agjc 39
c>/0 Slddccquc Bilutheth House,
/\ndloth Iqland

\/lohammcd /\s]am Naser, age 40

S/o deccd M()hammcd Palliyet House,

/\ n(h oth sland

Sayced Moh'cim'med, age 42
S/o Kasimi, Achadapurakattu House
Androth-Island.

Anvar HL‘I‘;:SdAi.ﬁ .’ag,c 29
S/o Po()koya :Kunnashada House
/\ndloth Island.




- 62.

63.

64

65.

66.

S/o /\boo Salah Perumpalh House
Androth Island

Mujccb Rehman age 37
S/o:Sayeed Buhan Ka1akunnel House

- Andloth Is]and

Noufcl K, agc 33 . .
S/o Nattaya Koya Chel iyadam House

Shamsu Shumoos age 34

Slo Cherlyakoya M. Pentamwlapura House
Andloth Island

67. . t:,‘,.‘:.:.. P R

68.
69
70,

7.

bea}hullah agje 30
S/,ovaunhlsethl Pelumpalll House

v /\nd;oth Island

R;yas age:: 29

‘ S/o Shalk Koya P 9 Pentambellpura House
A _ ¥

‘Pandathu Lavenakkan House



72.

73.

74.

75.

76.

77.

78.

79.

30.

gl.

26

Rahmat aoe 42
‘Q/o Pookutty M.; l\/Iatlnl IIousc
Andloth Island

Mohammed I—Iassan':‘age 37
,S/o Savecd l\/lohamm .’Achammada House
Andlolh Isl: nd

Shamsudee ‘ i
Slo Muthu :5I<oya K. Nella1 House
Andloth Island :

\/Iohammed Naseel age 28
S/o Muhammed Pentamvellpma House
/\ndloth sland

' Rﬂulalh Beegum, aoe 29
.S/o Thangakoya, Arathupura House

/\ndlolh Island

Iathahuddeen age 38
%/o KIddVC U K., Makket House
Andlolh Island "

l\/lohamme'd I\/lpstafa age 33
S/o Ahammadlya Jabalpura Ilouse
/\ndlolh Island

\40hamqu Kaslm age 47
S/o l\lclav"' .» Makket House
Anuolh Island.

82. Ku

83.




4.

85.

86.

87

88.

27
At'té{koy"x 'a’gjél 49 .
S/o Ydcoob, Ahyathala House
/\nd%olh sland

| éhiyapura House

l; athahu la agc 34 M
S/o Savced Mohammed Palllyett House
Androth Iqland.‘ :

Basheer agc 55
T hachcn Moosatha]a
/\ndxolh Island

_ Mohammcd I“a'lobk age 33
S/o] \Jallakoyd C L., Tharampalli Makket House
Andloth Island

90.
',9]‘
92..-
93.
94.

- 95.

Salecm age 31
S/o Seethl Kal akunnel House
/\ndxoth Island

Mohammcd Kasnn age 33
/0. Say -":-,_Mohammed P.C., Pathada House

Mohammc lissain, age 4]
S/o Sayeed IS‘lﬂall Kandalath House
Andloth Is]and

Sabu Khan dge 33
S/o K()yammakoya '"Thattampokkada House"

i : ”o,d'a‘mkakka-da House




97.

98,

99.

Mohammed Musthafa age 42
E dayakkal House

' /\ndloth Is]and

_ Navas as_e 25

S/o Hussain; T hahna M‘anzﬂ
/\ndtoth Island '

: 100,._ L

105.

Has'san age 33

g/o %eethl \/I Lavanakal House

/\ndxoh Island
‘ z]:

| Mohammcd Basheel age 42
| %/o Yousaf I\ellal House

. S/o Kldave K‘:"Palllat House

/\ndloth Island

Muthu Koyé age 39

Slo Kunhl Seethl Makkette
/\ndloth ]sland

/\ﬁdioth Slahd



108.
109.

110..

113. 1
114,
115.

116,

118.

.Ja]a] agc 49

.29

,'iPandathupula House

Ub idulla, age 29 |

Sho Sathax Kanmpu"ﬁ"'_'_'f |

/\ndloth Island

S/o YousafP Moov _
/\ndloth ISland

: Kldavu age 55

Slo. Indeen M. Blrlyammada House
Andloth lsland '

K:davu agjc 59 v :
S/o Uab \Ackkat House

_ /\ndxolh Is]and

Mohammcd Salahudheen age 26
S/o Koya T P , Kandeth House
Andmth Island '

g/o Jamal ‘Mayompokkada House
/\ndloth Island |

/\bdul (Jafom age 28 .
S/o Ng_lla'koy,a T, Bappathlyoda House 3
Androth Island.

@‘O}lanpﬁédﬁ'\’éthiya Khan, age 23 |
Slo Basheer K, Mathil House

Kunmkoya agei35
Slo Ahmcd Ponmkam House
A.ndro,th_lélangl |



sz
R

120. /amul /\bld age 41
| S/o Assamax ‘N. P Kandalath House,
/\ndloth Island '

121. \/Iohammed dge 50
S/o /\bdul Khadel Kaval Chetta House,
/\ndnoth I%land

, S/o Qlddlque EKunna'shada House
/\ndloth lsland ' :

123. Mohammed AbOo Salih, age 37
Slo Musthafa, Ammelam House,
Androth Island..

124. - Koya, age 37
S/o Sayeed Mohammed, Lavanakkal House,
/\ndxoth ]sland

125, Mohdmmed Rafeek C P., age 38
S/o Sayced Chenkkal Puthnyapwam
/\ndloth Island.:

126. Mohamme Rafeek age 40
S/oUkkas, 311}4”1311? House,
- /\ndn‘oth ]Sland.-‘

127. Mukbccl aQe 28
S/o Mdjeed L., Perumpalli House,
/\ndnoth ]sland

128. Rashccd Khan age 33
310K 'da e/\ Blyyadachetta House,

129.

130.
/\ndlolh lsland

131. \/lohdmmcd Ka%xm age 30
S/o Vallal\gya;Kennashada House,



1325
13§; ?
134
 135;
136.
137,
8
139.
140.

141,

143.

-~ .« v 7. " . b .....,. | ,2.]

S/o:nKldave ‘Poovadakkattﬁ House,
Andloth Island

Mohammed Saleem age- 31
S/o Hassan Kunm Keylyoda I—Iouse
/\I’lleth Island

Koyammd age 47

| Slo. Aboo Saleh;, Kavalchetta House, |
-And _olh, Island?'?? “ -

V,‘f‘hd ‘athul:ld age 38

oyami 4, Ka1 achetta House,
oth I'sland

Anc[{r

Abdul A/eez Khan age 41 -
S/o Mohammed Bnrayammada House,
Andloth Island '

Shd:Sudddeen age32

Ilixssam age 28
: Afnmelam House,



TRy
S 3 2, '

145,

| /"\ndloth’lsland' :

146, Mohammed Iqbal age 38
S/o I\alldkoya Perumpally House,
Andloth Island

147. Pookunm age 56
S/o Yousafllajx Bappathlyoda House
/\ndloth Island..,- L

148. Moh nme Basheer age 38
) S/o K]daveA Mayampokkada House,
/\ndlothl Iand
149. Chcif i")‘fakoy"a‘ d”ge‘36
S/o Kunmkoya P , Thacheri House,
/\ndloth [sland

150. Nasecmudhcen K S P., age 28
S/o Abdul Khader F Karachetta Sarommapura House,

Jage 41
'M Kunchah House,

151.

l.iya _ulahman age 31
b/o Kunmkoya M P. Chekummada House,
Andloth I@laﬁd

152.
153.
154,

155.




157
158.
159.
'_160.

161,

| 163_.
164
165.
| 1.66.' i

167

Sho Buhan V, <, Che apokade House,
'Andloth Island

Basheel agc. Q-
Slo’ Sayeed K., Kunnnas
Andloth Island

hada House,

Mohammed Kulalshii age- 25

S, Sayeed Mohammed Karakunnel House,

/\ndloth Island

SuaJ age 47 v;'f::
S/oKidave K Kunnumpura House,
/\nuoth Island -

Mohammed Raﬁ age 31
S/o Ilam/a Koya K., Pathummapura House,

¢ %e 26
oya’i ¢ C Palllyat House

Qajeed Mohammed age 54
S/o Kldavu Poovadakkattu House

,/\ndroth Islcmd

‘.Thaclﬁ.eri_ House,
ye:-P.,f‘Fhacheri House,

S/o KlddVLl K Ammelam House
/\ndnoth Is]and



168.
S/o <0) ammakoya Mayampok]\ada House,
Andloth lsland o

169. Mullakoya ag.cz47 e
5/0 Ma;ecdiKv Lav akkal House,

170. ; «ag;C'436': 3
9/0 Kldavc R, Ammelam'House,
/\ndnoth Island R

171, Mohammcd Ka31m age 46
S/o Yousaf, Bappathlyoda House
/\ndnoth Island

172. 'Kddgcid agc‘% i
D/o Kidave K., Thacheri House,
/\nclloth Island

173. age 5

174.
/-\,_nduﬂh Iéland

175. ’Ali'AkbarK”age 25
S/o.Cher 1yakoya Kannathimada,
/\ndtoth Isla id,

176. \/l‘o ﬂmm;cd < }Vcem age 33

(By Ads

1.

2. i ;glicultme

k/lcep, Kavalathl 682 555

Applicants



Respondents
(By Adfvdk:éte-' I\'/I'rf
17. OA 302/2013
I Jaffer, agc 35
S/o Babujan, Pannethechetta House
| /\mmx Island ' :
2.
3.
S/o /\uakoya Mallka House
/\mml lsland s
4. Nallakoya age 40
/o Abdulla® Koya Puthoya Kanniyam House
Ammn Island;
5. ed, age 47
ed,. Kombam House
6. e 36
Y/ ottcchetta House
Amini ]s]a;ljjd:,l
7. J”xbbal P.C, age: 36
. S/o Chel 1ya Koya Purakkachetta House
: /\mlm lsland o
8.
. 9"
Applicants

(By Ad%\ﬁ{'@éé’ H I\"/Il‘f.‘.els(_.'B‘_l.Ga‘ngesh)



I. :T he Admlmstratm
.Admnnl%t'-allon ofth

2.
/\dmmxsu'atx(;i; ofthe UT of Lakshadweep
Kavamthl 682 >55 .

3. Dlsn ict Panchayat

Amini represented by its
IElxeculive‘Ofﬁcer.

4. Village (chep) Panchayat
Amini Island represented by its
Executive Officer. - Respondents

(By Adfv'gcatie':gMﬁr.S;I‘;{édhqkrishnan/M/s Sheriff Associates)

18.

1. Aboobakex I dge 41
9/0 Kunhxkunhn Pallam House
l\avamhl Island

2. 1\'/1u'stha‘fa B { 'ég'e 45
S/o Sayccd .Bakal\ada House
lxavalathl Island.., =

(OS]

S/o Cher iyakoya K Aympula House
Kd\'dldlhl Island ‘

5. \"aéoob :K P égé 41
S/o Kidave U.PL, Kumpapepwa House
l\a\mathl lsland

6.




12.

Mujeeb Rehman B :
- Slo lhangakoya Bnekal House
' Kd\/dldlhl Island o

_ Basheex P age 44

age -'30

-

Samha P., age 37

, D/o All /\ladam Poovmoda House

Kavcualhl Island

9/0 I\/lohalmn sPa]lipura Puthiya Illam House

9/0 Ahmed Kammmada Kadapurathaba House
Kanldlhl Island :

Salacm A P ag,clz 34.
S/o. Mohammcd C.P. , Ath’ampapepur_a House
Kav(ualhl Islandy : : :

svam P A., age 29
] KP Puthlya Alikom House

. S/o Mulhu Aynepma
(avalalhl Island



19.

20.

22.

23.

24.

25.

26.

27.

30.

AN R A

l‘ . : 3‘8 . .

Kavaxathl Isl.anx .

: Mamkfan KI age 30

S/o Abdulla A, Kuttltapevpura-
/\gqu lsland :

llxdayathulla S. M age 36
S/o. H;am7ath B: I( 5 Subalda Manzil

X Kava -athi Island

S/o Chel ;yd Koya K P, Paklchapura
Kavana I 1.Island

Suhmcm K P. age 38

» S/o KldaveU P. Kuttlpappepura

Kavauathl Is]and

Yacoob C P , age 40.
Slo You?ti?l-}_ Puleenakeel House

Attdkoya B age 41
b/o /\boobfclcker Vl I Birekal House



35
6 |
37.
38 )
39.
40,
41,

42.

| 1<11tan Islahd; .,._:_3;;.

Ilussamah K P age 33 _
S/o, Muhammcd C, Kuttlthayapura House
Kaval athn Island '

Sulaiman M., age 37
S/o ]Iam/ath M., Maidanoda House
Kavalalhl Island '

_ Ka]a IIussam C age 37

S/o /\hammed Khan T.P. Chungam House

ehrhan T K dge 38
l<a' i House T

' Mohammcd Shaﬁ K.P. , age 32

%/o Qayed Poo, A Kakachlyapura House
Kavaxathl Island '

Mohammcd Raﬁ B age 33
S/;o Atta "'vdiaye T. P Beeranthoda House

; 'gek age 37
| Pokalachlyapura House



. ®
44, ,-
mada House . . ...
45. "I R ,
S/o Mohamnied . T.,, Amanathakepura House
Kav Ualh] Islcmd
16, §Hé1‘é1ﬂndhé€h,’ age 24
Slo,Ali A Pdovindda House
Ka\/mathl lsland 3 ' .. Applicants.
(By Aclll\{o'c"ére:" I\{liﬁ.l@_fB.Gangesh)
l.
2. partment ol A
UT, fLakshadweep .
1<c1vanathl 68Q 555 Ieplesented by :

. _i}{e's‘pbndénts

ot




[\

(9]

.Ij"fn dge 33
eliyachada House

S/o Khadex Mamanoda House
Amlm Island LS

P.I. SllaJ, dgc 31
S/o Abusaia, Putjlyalllam House
Amini Island.

K.K.Razak, age :27
S/o'l (haderkOya Kunnlyatamkakkada House

| Amlm Island

P Ashraf age 37
9/0 Ahamed Pallam House
/\mlm Island

K C MOOsa age 44
S/o. /\ttakoya Keelachely House

Amml Island

B Kasmlkoya agc 42
Slo.C mrlydkoyd Balapp House

/\ ml .
C <®ya age 41
S ya Chnmthabelll House

Rahcem fM,:"age 33

S/o /\bdullakoya Madam House

: /\mxm Island

Pookunhl ‘
Sto T .C. Yousdf Noormdhal I—Iouse
/\mml Sland

Applicants



3. 'TDnectm ofl ducatlon
_;Dncctmate ofrducatlo
Administratiori of the U 'of Lakshadweep
Kav(uathi 687 555 :

4. Vlllag,e (Dweep) Panchayat
Amini1sland represented by its
l~,\ccutlve Olllcel

(By Adﬁ'\(é,cate;, Ml’.S.ﬁRadhaki‘ifshnan)

20. ’() A No 325/7013

1. Mohammcd /\bdul R’l?&k
S/o UK. Nalla Koya
/\ttaladallousc o
/\ndnou lsland

[N

Bmyﬁmmada I ouse
/\ndlotl lsland.

(By /\( vocate ML I\ B‘ (Jang,esh)
 , ;  \/exsus

L. 1 hc, /\dmm]stlalon
/_\dmlmsuallon 01 the Umon Temtoxy

3. Dcpanmcm oi"anomment of Forests
Wnion lcmtoiy of Lakshadweep,
Kavarathi =682 555.

Respondents

Applicants.

Respondents



21.

(By Advo

UA 326/?01‘3

Savad I K ag,c 40
S/o Mohammcd /\ P Hiri

_ lamy P lllpuxa
Kavalathl_lsland '-

/\boobdckex P agc 34

_ S/olathahulla Pulcenakeel
- Kavarathi: lsland

Jchang;cér_/-\.-lf’.,:age 32

'S/o Hameed, A liapura

I(é\).eil'atlwi 'ls‘léfnd

Shajahi'fn B agc 35

MrK.B Gangesh)
Versus

;I hc Admlmsuatox _
/\dmm" ‘Ln‘auon ofthe UT of Lakshadweep

Kavamlhl 6%7 335
o lCPICSCﬂlCd by,ns Dnector

Vxllage (chc,p) Panchayat
K walathl Island represented by its
I: xecutive: () f1001

iy lé' 1\/118 'Rﬁaq

hakrishnan)

Applicants

Respondents



22.

yrn

‘@A '53'27/20’1 3 e

le()l\ age 4

(By Advb’ca'tle:.M‘i‘.l,"\.B:.zGahgesh)

Versus
The Administrator
/\dmmnsucmon of the UT of Lakshadwecp
Kavamlhl 087 355

2. Dncum of P ,ij:c'haya;s
Dcpammem "Panchayats-

i) ion of the UT of Lakshadweep,
l\d\'dldlh_ 0555,

3. :1):¢,.;3‘£;il‘yiwic‘xn,l' of ;Liinvironmem & Forests
Union Territory of Lakshadweep
K{cwarathi-:682"555 ‘

4. Village (Dwaep) Panchayat
Kayarathi Island 1epncsented by its
L /\Cumvc O Il(,CI

(By Advog e 1\__/1 181,{adhdl< rishnan)

23.

L. > 34
S/o Mohdmood‘ 4aji, Chendipura,
Kavanall a0 :

2 éciin'u"l‘ll’am;c:c'd'l:"}’ ,age 39
S/o Altai K P Pokala Chepura House;
l\avdlcuhl o

3. 1\/1 ohmm ¥ ;age 35

P., Karutholapua House,

Applicams :

Respondents



[

45

badam House,
: Applicants

- Versus

The Ad nﬁhﬁistrélfor
~ Administration of the UT of Lakshadweep

Kavarathi-682 555.

Director 0fPahChayats

Depmtmcnt ofPanchayals _

Dnectonate odeucaUOﬁ
‘Administration: of the Umon Territory
of L. clkshadweep, Kavarathi-682 555

\/ill'age‘(DWee}S)I anchayal
l\d\’dldlhl Island leplesented by its S
l \bcuuve Oﬂlcel : ’ Respondents

éfihg Centre Kiltan -

at, Kiltan. Applicants,_



(S}

‘/\dmlmslmuon o .j-;
;Kavamhl 682 555,

Dcpaxlmem omechayals

' /\dmnmuatlon of the U1 of Lakshadweep,

:Kavalathl 687 555

The Chief 1~xccu11vc Officer
District Pﬁnchayat Unit
Kiltan, Union lumony

of lLakshadweep-682 557

(By Advocate: 1\/1r..,_S:_.Ri_é_dha]q'i'shnan)

23.

S16S

Ut of L kshac wcej .

OA 3%1/2013

"ssam K C dOC 34
ayccd Mohammad AM.
l\altlyamchaua (Housc) Agatti Island
UTiof Lakshadweep.
Wor kmgj as casual labourer in the Department of
Scncnce & T cchnology ‘Agatti, Lakshadweep.

llydc1 P,
Slo Saycc d: Buhau I‘Iajl U
Pol\l\alhappada ouse) Agatti Island

Respondents



47

Applicants

"zil,kose, Sr. & Ms.Daisy [.Daniel)

2. ', .Chanpelson
: Vlllagc (DWecp) Panchayat Agatti- 682 S557.

3. Chanpcxson :
Vlllage (Dweep) Panchayath Chetlat Island-682 554.

' The Jumoré Scmnuﬁc Ofﬁcel .
; Clence & ‘Technology
‘__Chetlat 682: 54

- 5. The Jun101 SCICDtlﬂC Ofﬁcer

Depallmem of ’§01ence & Technology
Ag,am 682 557 '

6. .Dnectm ofPanchayath
Depaltmcm ofPanchayath »
Kavalathl 682 555.. , Respondents

: (By Advocale Ml S Radhakrlshnan for R1,4,5 & 6)

9}0 Sd yed Bu)zzdu
KL' ]yalhwodu K\han

Applicants

Versus



Umon Ter 1t01_ sh idweep
Kd\/dldnl '

‘ Sub )wlsmnal Oﬂlc :
Kiltan lsland Umon" Tcn;ltory of Lakshadwecp
Kiltan. S

(OS]

4, 'Diroct()r
Services, . -
UT of Law'shadwecp Kavarattl

"i

(By /—\d"voééite‘-:”M_r.S;;l%ad'ha]<x'i-sl1nan) .

27. QA 3442013

I Kassim A | )
S/o. Auakoya p.p
/\llyathara Iousc /\ndxott

2. . ahluddm N

Mo mmmod llalssan C.E
S/o! Kunhlkoya SVP
. 1 dayakkal House Andrott

LI

4. Mohammcd Ra feek C
S/0.Koya. K.€
Chcnya Kakkaml House, Andrott

5. Molmm'mcd Kamaluddm M.K
_ S/othhabuddm Pookoya'lhangal ,

7. Noorul’. I.Idssan /\
S/o. Nallayak,oya UK
/\tlahda dous ¢, Andrott

B 7 L

Respondents



#9

Applicants

Aistrati 'n}ofthe Uriion Territory
ofL kshadwcep KclVdIaUl - 682555 .

2. Dmclox o[ Panchayats .
Dcpanmcm of Panchayats
A dmlmsnatlon of the Union Territory. -
ofl akshadwccp Kavaratti — 682 555

3. ‘Dcpanlmcm ofL]ecmuly
Union lcmtoly of L.akshadweep -
Kavarathi ~A682 355

Vllldg,c (D\vc ep;); Pdnchayal

Respondents

D/o} amsa, l llachetta House Agath]

2. BcclathummaiPV -
D/o Kasml Koya Pulhdn__vced_ House, Agathi -

3.
nakad House, Agathi
4,
yamkakada House, Agathi
5. ﬁAbaﬁ”%Huka
b/o I dlC Us
0.



N

- 8.

9.

14.

15.

Poovinoda I

e ,' R ‘?“’"m a‘w { ..,,Agj.” o

5O

SloKasii Koya C.P
use, Agathi

Kun nathalam House /\gathl

Nazer K ',
S/o.Kidave - - ,
Kunnilmtlﬂy'ap:a;d__a House, Agathi

Showkalhah l\/] '
S/o.UmmerB
Makayac hgda_ﬂl,}puse, Agathi

S/O Mulhath
Palhada House /\galhn

’/\boo'b‘a'cn\cu N.M
S/O /\ yd I,_Rahman F o
{anzil, Agathi

ohammédrl(oya
Kakkada Ilouﬁe Anathl

/\)l nar L ' :
S/o. Mohdmmcd Koya T.P
Chdllakkad Housc Agathl _




20.

21.

23,

24.

20.
27.

28.

30.

3.

51

S/o Koya f Lo
Blyathablyoda llouse Agathl

Nafeesa M K
D/o.Abdulla Koya K
M oolhamkakkdda lIouse Agathl

/\bOOdekCl.OP' )
S '/\LntMohammed

: uikoya K
)pada liouse Agathi




(OS]
N

()
Lo

35.

36.

37.

40,

41.

42.

43,

' Samcm

kaqa-;. ‘ Agathi

S/o Md]C(,d

Saycd \4<)hammed
S/o.KalidP -
I lla llousc /\Qathl

Naseer l.‘Pl _.
S/o.Muthalif
Thekku Puthiya Illam, Agathi

Ubaid U
_S/o,,l—l‘amza U
Ummmerodaghetta House, Agathi

Sycd I\4oh$iﬁm"cd KT
S/o /\boo Sala l

/\b.déulla B
S. /o ¥ "xlhahul]a _
B)yd%hdblyoda Housc Agathi

ll(ljcnomma FP
D/o.Abdul l(ddCl koya P.C
Ihel\l'u Puthxymllam Agathi
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S/o.‘hle -/\Ita-kdya | B
Koodam House /\gpathl

47, Sh(pwkathali .
' S/o;Late Attakoya
'Sailaniybdé H‘ouse 'Agathi

48. lewmudhccn V }\
S/o llamm C:K (L ate)
Vadak chla Illam Agatm

49. Chex 1ya Koya A: K

50. Mohdmmed /\11 C. P
S/o Kasm] Koya A

<<<<<

Applicants

(By

[\

682 555

s Director —

avalatu — 682 555



B4
4.
(By Ad
29.
. Ummer Fax;ojok-:S_haﬁ
S/o.Aboosala _
Malikakal HOuse, Amini
2. P.A Saycdall :
Sto .k Iam/dkoya
Pulhlyd /\shaloda House, Amini
3, Rah‘math Bcégam' s |
D/o /\hamad . Malikakal House, Amini
4. Ahamedkoya: - _
S/,Q.}_(O)/ak'id'a:v,u‘,j Surambi House, Amini
5. lel)’dbl p. (,
D/() /\nlhukoya l’alllyachetta House, Amini
6.
7.

(ByAdvocachxKB Gangesh)

I

' :5.'..\/e'f'sus
l h(. /\dmmnstnalon

/\dmm' stration of the Union Territory
of Laksl dwcc_p, _Kg\_/al atti — 682 555

Respondents

Applicants



Respondents




] e

Moo
S

9.

D/o Vahya Abdwahnmf"

:” ,:, hadam Kavalattl Island
11 mbé’@' 1 P ' ‘

jgmmed K. P
apuxa Kavarattl Island

12. Beefat ummdB
D/o Aboobacker. .
Beel amthoda"'f Kavar attl Island

13. Rahmath Beegum PP
D/o Attal K.P.
POChdldChepUld Kavarattl Island

Applicants
1. fI he Admmlsu ator
Admlmstn atll"on of the Umon Territory
2.
3.
4
Respondents

(By Advocate : st Ré’d}iakrishnan )
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LN

1.

2. Auakoya | el T
S/o;Muthukoya.-- .’
Surambi House Am1m

3. Anwar Hussam
D/o.E ssa :
KOlldeld House Amlm

4. Sajltha Beegy\m
Dlo :Sayeed Abdulla Koya
Bell.l—louse Amlm :

5. Hameedathbi
D/o.Shaikoya -
Monakkallachetta House Amini

6. Haqsamax
S/o:. Mohammed
/\llmmcchelta House Amini

7.

;Hoij‘se,.Amini.

(ByAdf-;?yp 'B Gangesh)

Versus

I e Administrator
Admlmsuatmn of the Union Territory
of” ,akshadweep, Kavaratti - 682 555

2. Dnectox of Panchayats

3.

Um-on Ter rltmy. bf Lakshadweep

Kavarathi xcplesented by
Direetor: of.l;:,ducatlon - 682 555

Applicants



Respondents

Abdul Hassan
So. Attakoya ‘
ng:xthatt House Andrott

3. :Sayed Mohan,"ned
éS/o ‘Aboosala:- :
:Karachetta House Andrott

4. _Mohammed Hussam h
Slo. Mohammed :
‘Bappathlyoda ouse Andrott

Applicants

Lxecutlve;fo"oex 682 554 Respondents



33.

2.
3. Hassan
S/o. Attakoya’ - :
'Kunjandttlchetta Andrott
4, ‘Yousaf
Slo.Pookoya . |
‘Puthxya Eddlyakkal House Amini, : ' Applicants

(By Advocale?: Mi: K B Gangesh)

: Versqs

tratmn ofthe Umon Territory
adwe‘ep, Kavaram — 682 555

) 1rect01' of Panchayats

2.

Department of Panchayats
3.
4,

Afidrot J’tsland 1epresented by its
Exe Gtive’ Ofﬂcer _682 554

Respondents




,\gov Pl e -

S/o, Muthukoya' i
Pentamvehpura House Andrott

4, Moéhammed Falsal .
S/e. Snddec;que

Makket Ho se' Ahdrott ' Applicants

4, ’Vlllage (Dwe .‘_p) Panchayat
Andrott Islard’ represented by its
FXCCUIIVC Ofﬁ_cer - 682 554 Respondents




4 K P Hom/akoya .
S/o.Aboobacker . ;-
Kamalmalmlyoda Puthlya Illam House, Agattl.

5. K. Showkathaln Co
S/O Sydubukhan -
oda House, Agattl

S/o Ummer Ll-le B
Beeyakuulyoda House Agattl

7. V K Mohammed Mukthar
S/0.Abdulla Koya

Vadakk Kunmnamel House Agatti

8. /\bdul Rahlman::. -

Applicants

Jof LakShadweep, Kavarathi
m Director — 682 555

presented by its
cr 682553 ' Respondents

3. chayats ;
.an_chayats
of "e'Umon Territory
4, Y ep);iPanchayat
A“'ga'm Islay



Versus '

1. 'l he Admlmstratox A
/\dmmrstratlon ofthe Umon Territory
ofl akshadweep Kavarathi 682 555.

2. The. Dnectm (Selvxces)
Administration.of the Union Territory

of L. akshadweep (Secrctanat)
Kavaram - 682 555 :

3. Dcpaltment QFAg,x xculture
Urion Ienlltoly of Lakshadweep,
Kavatathi = 682:555. "~ *
Reprt%emed by iis Dnector

e b
MRS

(By Advocai¢ Mr. §, Redhakrishnan)

37. OA 355/2013 o

I ;MuthUkOya IS
S/o. 9ha1k0y: '
.dekanal House Andl()lt

( ..anggéh)

o Versus

Applicant

Respondents

Applicants



2. :DH‘GCIOI ot
‘Depdrtment (

Sh_rppmg_ & Aviation
{ Liak dweep, Kavarathi-682 555

4. .V1J!age (Dweep)‘Panchayat
“Androttdsland’ represented by its :
Executive Of}ﬁcer -.682 554 Respondents
(By Advocate: Mx@ ‘Ra‘dhjék_r.-ishnan )

38, ()A‘ééé/z,olg‘, i

1. Ilajaxommabl

Applicants

Versus
AlST :
n’ ofthe Umon Territory
p. Khavdratti — 682 555

Respondents




I

12.

13.

/\bdul Lathecf
S/o.Pallath Kunh1 Koya!
Ncnempappq\idq:House,.

Auakoya

(,herlya Koy
S/O'Ahmed

ya i
al ,l Allouse;,

‘Kalpeni

. Kalpeni

Kalpem

-
d



65

®)

' ouse Kalpeni

15.

16. Hayrommab1
Dl Ka_sml Koya

Applicants

A Debartmeni : Panchayats
Administration of thie Union Territory
ofl akshadweep, Kavarattl




@6

Abdul Latheef”mv.. i
Keela, Vlllattom Amm Island
Lakshadweep S

(By Ms.Shahna Kai‘:thji_:ke'yan) :
li

I Vlllage (Dweep) Panclléyath
: Amm Island :

'V-er'sus __

2. Secretary ;
Departmcnl of Panchayath Kavarathi

DII‘eCtOI .

[ mployment and Tlammg
Unioh Iemloxy ofLakshadweep
Kavarathl :

o

VI, :.S’;Iifa‘dl}‘al(riishnan for R 2&3)

Mampuram Hous
Amini’ Island Lal

Respondents

Applicant

Respondents

Applicant



Respondents

42. G)A 362/2013

Rabeehathulla B.P., aged 35 yearsA

S/o. Mohammed Koya TN, ;

Labourer, Knltan Re&dmg at Valnyapura House,

Kiltan Island ST Applicant

(By Adbokate: i P.V, Mohafen

' Versus
1. 'Thc AdmImStrator |
,UFOfLakshadweep, n
Kavaratti-682:555, i
Flec}ncal DlVlSlO]’l Kavarathy.

2. .Dlrector ofPanchayat
:Deparlmcnl oi Panchayat

‘

Respondents

Applicant



: “Kl a __-x682 557 ff i '. Respondents

' i

[By Advocate Sn S Radhakrlshnan (R1- 3)]

44. OA 364/2013"'f .
Abdul Qublsh 'Slo. Samul Abid P. , aged 27 years,

Malikakal, Kiltan, UT ofLakshadweep, working as

Casual- Laboulel (I.,_ j,Stock Inspectors Trained Labour),

Animal Hu%bandly Dep'artment U.T. of Lakshadweep,

Kavalathll 1 IO T Applicant

b

: k-shadweep, Kavarathn 682 555.

Respondents

45, O.A"No 366/2013

1. ‘Mohammed Kasnn o




Applicants
(By Advocate Mr. K.B: Gangesh)
""‘Vér'sd's‘: | E;E_f

L. The Admmlstrator

,/\dmmxstxahon ofthe Union Territory

oFI akshadwcep, Kavarathl 682 555.
2. The Dlrector of Panchayats
3' : "

Port Control Tower Andrott - 682 554

Rbpresented by 1ts Ofﬁcer in charge.
4. [)1rectorate of Art & Culture

/\dmmlstlatmn ofthe Union Territory

of Lakshadweepl Kavaratti — 682 555.

chresented by its Director

ﬁJ
Respondents

i

fS, S/o Pookunni A.,
H?’oufse, Andrott.

il years S/o. Sheikoya Thangal,



T T
PO ,nf.‘“y‘\‘jz-:l;LWw .

F0

3. _}J.fld_he,en Thangal, aged 28 years,
ndeth House, Andrott.
4, iged 23 years,
1K m deth House, Andrott.
5. 144 years, S/o. Kidave A,

o 1
'Panchana - .ouse Andrott

6. Khalr aged 32 years S/o Muthu,
' Pulecnakeel H@use Kavaram

7. /\bdulban aged 34 years S/o..Hamza Koy,
Mona,Kl<al House Ammp

8. :Sayed 'Koya aged 44 years S/0. Pookoya,
Mcelachen House Amm1 ‘ "~ Applicants

" (By Advocate: srx';;g;.lzl' Gangésh)

Cow ‘-,‘_ Versus
i
I

1. l he /\dmmlsu atox

Admmnstnalxon ofthe Umon Territory of Lakshadweep,
Kavaxam 682. 555 3

4. Vll age (DWeep) Panchayat Andrott Island,
xcpresented by 1ts Executwe Officer — 682 554.

5. VlllagL (L)w‘“
Kavalatu Isk

Exe uve ()

Respondents




10. |
11.
12.
13.
14.
15.

16.

S/o. Sayed Mbhammed,

ears, Sayed [smail,

eél‘32 years S/o. Nallakoya
,Andrott

Ham/akoya ag,ed 52 years S/o. Koya Kidave,
Chckkarakkad {ouse Andrott

H

mA _?aged 39 years, S/o0. Yousuf,
‘Andrott

,'Z':ag"éd 27 years, S/0. Kunhiseethi Koya,
‘ndrott.



Applicants

Versus
1. lhe Admmxstratox

/\dmmlstratl" of the Umon Territory of Lakshadweep,
‘Kavaratti- 682 555 o

Respondents

S .'years S/o. Hamzath,

1se, KaNarattn




@

3

8,

34 years, D/o. Kasini,
ratti.
9. | y,-éars, S/o0. Abdul Khader,
’ aratti. L Applicants
(By Ad
Versus
L. The /\dmlmst ttor
Administration of the Union Femtory ofLak%hadwcep,
Kavaratti-682 555
2, I)ucuol of Panchaydt%
Dcpaxtn‘xml ofl’anc,haydts
_ _/\dmmxslxahon of the Union Territory of Lakshadweep,
Kanldlll — 682 555 :
3. ‘I):i‘_ITC_CLQlf&}‘l€‘ ‘ ‘CdlCdl dnd Health Services,

Union Territe ‘0! Lakshadweep, Kavarathi,
Rel‘jrcs'éntedil. % _s'_[)ncctol — 682 555.

4. Village (chcp) I’anchayat
Kavaratti Is , represented by its
laxg‘cmlvc Oft Iﬁfl 682 555.

5. Village (I )wéép) Panchayat,
\/\ndlo_t:l Island ILpiCSCI‘][Cd by Its

Respondents

S. iRddhdkl 1shnan)

l. P Naseer, agcd35yecus, S/o Kunhikunhi,
P a l l i c_h_,am HO u?se y Kav’a?r‘atti .

2. 1 l Nascu lagc"32 ycals S/o Hamzath,
: Puthlya Hlam Kavaram

L2

P. Ramla Bc%um 'zagcd§34 years, D/o Kunhi Koya,




6.

-Saxablyoda | :‘1sc Kavalattl

3

(By Advocate: 811 K B. (Jcmg,e%h) ;f

(O]

Versus

The Administrator,
/\dmlmsuatlo, fthc
Umon lcmtmy ot Lakshadweep, Kavaratti.

'If)ép:'cirt}_ﬁen_f /\mmal Husbandly,
Union Teirito y: of Lakshadweep, Kavaratti
1cpxcscntcd by 115 Dnectm

l)ncu()l of Panchayals
Department of Panchaydls
Administration of the

Union luntoly of lakshadweep,
K;_avaralti, '

'Vlllagja } Pcmchayat

() A No 372/‘2()13

Jclmaludhccn, S/o /\bdulla U.C.

N

'lhe Umon Territory
<dvalath1 682 555.

Administrationéf the Union Tetritory
Lo R

Applicants

Respondents

Applicant
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of Lakshadweep (Sec‘retariaf),
Kavaratti — 682 555. ’

Department of Weights & Measure‘rs. '
Union Territory of Lakshadweep,
Kavarathi = 682 555.

Represented by its Director.

(By Advocate Mr. S. Radhakrishnan)

51,

OA 373/2013

Abdul Saleem, afgé"d 32 years, S/o Nallakoya,

Ummerthakkada House, Andrott.

M.M. Mohammed Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott.

(By Advocate: Sri K.B. Gangesh)

I

o

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratt1,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554,

| Villége (Dweep‘.) Panchﬂayét,

Androth Island represented by its
Executive Officer-682 5§54,

(By Advocate: Sri S. Radhakrishnan)

Respondents

Applicants

Respondents



S2.

0.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551.

(By Advocate Mr. E.C. Bineesh)

Versus

The Admin}i’st’rator;
Union Territory of Lakshadweep,
Kavarathi Island =682 555.

The Director (Sérvices)

Administration of the Union Terrltory

of Lak%hadweepb(Secretarlat Establishment Section),
Kavaratti Island — 682 555.

Director of ‘I‘"a.nc’hayatbs |
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

‘The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadwe‘e‘p 682 557.

(By Advocate Mr. S. Radhakrishnan)

53.

1.

B. Saidali, S/o late Mbhémmed Koya

" Palliyacheita, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of - Lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House
Agatti Island, Union Territory of Lakshadweep.

b

Applicant

Respondents
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4. T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island
_ Union Ter mony of L akshadweep

(By Advocate: Sri N. Anilkumar)
' : Versus

l. The Administrator,
Union Territory of: Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Em ployment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Islarid,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island, ’
Union T cmtoxy of Lakshadweep.

(By Advocate: Sri S. Radhakrlshnan (R.1,3 to 7))

34. OA 384/2013

I. - Ishaque A.C., aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



Noorulla S. M , aged 39, S/o. Late P.S. Kunhimon,

Bus Cleanet, District Panchayat, Kiltan,

Residing at Saifé Manzil, Kiltan Island,

UT of L. akshadweep ~Applicants

(By Advocate: Sri P.V. Mohanan)

1.

The Administrator,

Versus

UT of Lakshadweep,
Kavaratti-682 555,

Director of Panchayat,

Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti - 6’82 555.

Chief Executive. Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

5S.

l.

OA 386/2013

Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Am1m Island, Union Territory ofLakshadweep,
Pin - 682 552.

A. Ismail, aggd 45 years, S/o0. Eassa, Andrati Yoada,
Amini [sland; Union Territory of Lakshadweep, Pin — 682 552.

Khalid Unna‘m,.a.ged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Teiritory of Lakshadweep, Pin — 682 552.

Moosa Peechandam, aged 38 years, S/0. Abdul Khader,

Mannathachetta, Amini Island, Union Femtory of LLakshadweep,
Pin - 682 552.

Amanulla A.M.«, aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Khalid A.P. aged 35 years, S/o. Allmohammed Aliyachetta,
Amini Island ‘Union Territory of L akshadweep, Pin — 682 55.

Jafeerulla P.C., aged 25 years, $/6. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



10.

11

79 -

Abdul Salar A., aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552?'»

Noorul Ilassan K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, /\mml Isldnd Union Territory of Lakshadweep,
Pin — 682 552

Jalal B.M., aoed 31 years, S/o. Khader T., Bahija Manzil,
T hattanoda Amini Island, Union Teititory of Lakshadweep,
Pin — 682 552. '

o '
Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini [sland, Union Territory of
Lakshadweep, Pin — 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Kotia‘p‘pmf‘a,
Unnam, Amibi Island, Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)

1.

(V8]

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (chép) Panchayath, Amini Island,

- Union Territory of “Lakshadweep, Pin — 682 555

Repxcscntcd by its Executive Officer. Respondents

(By Advocate: Sri S;:. Radhakrishnan)

S6.

1.

OA 388/2013.

P.P. Amanulia», aged 38 yeéars, Slo. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bé}nu,_aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

80

K. Sajeedkhan, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Adminis’t%’tor,
Administratioﬁ of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of ‘Paincha;yats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlemeh‘t Officer,
Amini Island - 682 554.

| Village (Dwe’éfp) Panehayat,

Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, reptesented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

l.

0A 390/2013

C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,
Konhankakkada MHouse,Kalpeni.

C.N. Habusabi, aged SO years, Dfo. Attakoya,
Cheriyannallal House, Kalpeni.
Hameedabi, z;fig*ed 41 years, D/o. Ramalan,



10.

12.

13.

14,

17.

1 8.

20.

21,

g1
Pakkath House, Kalpeni.

A.T. Sheemabi, 42 years, D/o. Hamzakoya,

Athanam Thottam House, Kalpeni.

A.K. Muthubi; aged 53 years, D/o. Cheriyakoya,

Alikakkada beuse, Kalpeni.

K K. Habusabi, aged 42years, D/o. Sayed Mloham’med Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P,

. Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/0. Mohammed A.K.,V
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,

Mayamkakkapura House, Kalpeni.

Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni. ”

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,agiéd 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years’,‘D/b. Hamzakoya M.K,,
Cheriyachaman Gath House, Kalpeni.

K K. Attakoya, aged 59 years, S/0. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'I‘hangakoya,zaged 33 years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti. o

Hussain Ali, éjfged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



23.

24.

25.

26.

27.

28.

29.

30.

32.

33.

34.

35.

36.

37.

Jaffer, aged years, S/o. Hasan T.P,,
Kaladi Hou avarattl.

Basheer, ag:ed 36 years, S/o. Mohammed P.,
Kunninamel House Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 yeals Do, Aboobacken |
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mphainmed P.V,,
Alachaoppada House, Kavaratti.

Raziyabi, aged 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul /-\m‘e'e'z_ﬁ,ﬁalged 33 years, S/o0. Sayed Buhari,
Palalam House, Kavara:tti.

Abdul Rashecd -aged 23 years, S/o0.’ Hasamar
Umbiyapura House Kavaratti.

Hussain B.‘.,faged‘43 years, S/0. Kunhi Kunhi P., .
Biranthoda H-ofu se; Kavaratti.

Mohammedal"i T.P.,aged 35 years,
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o0. Sayed Koya,
Edanilam House, Kavaratti.

Jassin L, aged 33 years, S/o. Ali K.P,,
Chonam House, Kavaratti,

Mohammed Rﬂaﬁ;_azged 37 years, S/o. Hamzath Haji A.P.,
Molokepura HousE, Kavaratti.



38.
39,
40.
41.
4.
43.
44,
45.
46.
47
43,
49.
50.
1.
52.

53
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Mohammed Shaffee P.A., aged 35 years S/o. Kuji Seedi Koya,
Puthiya A111<om Arnini.

Abdul Raheem, ag‘ed 34 years, S/0. Abdu Rahiman,

Aynepura I~Iqixse, Kavaratti.

Mushin, aged; 39 yeais, S/o. Nallakoya, -
Kututhayapula House, Kavaratti.

Akbar _T.P., aj‘gg‘:d 33 years, S/o. KldaVe»K., o
Tharammakeé‘ur‘a House, Kavaratti.

F aI/el Hussain, aged 37 years, S/o. Shahul Hamecd

' Paldmkakkada House Kavaratti.

" Najumudeen P, a:ge‘d 36 years, S/0. Shamsul Noor,

Pallicaham House, Kavaratti.

Shihab, aged:35 years, S/0. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti. ’

Raheem A., agjcd 30 years, S/o. Khader, Agam House,

+ Kavaratti. -

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur HOuS'e’? Kavaratti.

Abdul Hashlm M.1., aged 33 years, S/o. Attakoya
Mukrlya [llam House Kavaratti.

Kadisl}a, aged 44 years, D/o. Ukkas,
,Umbiyﬂapura House, Kavaratti.

C.p. Ag‘aul Razak, aged 42 years, S/o. Mohammed,
Chamaydthapura House, Kavaratti. ' |

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath
Kunhlblyoda_fllouse Kavaratti.

C.P. Raheem, aged 31 years, S/o. Hameed
(,handlpmd IIouse Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Mclathuuvathapuxa House, Kavaratti.

v



54.

55.

56.

57.

58.

59.

60.

6l.

62.

63.

64.

65.

66.

67.

68.

69.

By

Moominath, aged 37 yéars, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, agedj35 yeats, D/o. Koyamma,
haleekepura House, Kavaratti.

Sayed ; Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummannanooda House, Kavaratti.

Abdul Rehee‘m:, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P. , aged 38 years, D/o. Hamzath,
Ullkanapura House Kavaratti. :

Sayed Abdul Jaleel, aged 39, S/o0. Aboobacker,

Puthiya Kunnamkalam, Kavaratti.

Muhsin, agéd 38 years, S/o. Koyamma,
Kunnumpu‘r‘a House, Kavaratti.

Seethi Koyd aged 39 years, S/o. Cherlyakoya
l*damlam Ilouse Kavaratti.

Mal'iyomm.ab<i,»‘aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohan}ih@d éh:a'ﬁ, aged 33 years, S/0. Ahammed Haji,
Pak-ich'ipur"a House, Kavaratti. -

Mubccna aged 23 years D/o. Sayed Poo
Nei:yampula House, Kavaratti.

balma,{aged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhammed,aged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthj;ya Ma‘riézil' Amini.

: koya.ii aged4 yeats, S/o. Abdul Khader,

Pandalam I~'I usc Amini.
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75.
76.
77.
78. |
79.
80.
81,
82:
g83.
84.

85.
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Cherlyakoya M o aged 32 years, S/o0. Hameed,
Melachetaa IIouse Kadmath.

Shafee‘ 'N_/.P., aged 39 years, S/o. Ismail,

. Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed lqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, DFo. Koyamima A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

[Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P,,
Achammada House, Androth.

Khaulath .., aged 38 years, D/o. Nallakoya T,
Lavana“.{ll;kal House, Androth.

Balha?lﬁ"., age:d 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.
87.
88.
89.
90.
9.
92.
93.
94,
95.
96.
97.
98.

99.

100.

101.

Moolal House Androth

Kadee_. mabl L., aged 40 years, D/o. Seethi M.,
Lavan 1House Androth

Sarommab1 T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo MK, aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth. '

Aysummabi T aged 45 years, Dlo. Muthukoya K.P,,
Thachery House Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.X,,
Ayinammada House, Androth.

Muthubi P.M?.,Aa.ged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu MK,
MakkegHous’e, Androth.

Rahil M, agé.}d' 39 years, D/o. Nallakoya,
Mathil";House, Androth.

Hussain P.P.j aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada' House, Androth.

Hussamﬂ;E K aged 48 years, S/o. Seethikoya,
Edaya al House Androth.

Sayeed;%Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth



102.

103.

104.

105.

106.
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Ilussaln i<, aged 50 years, S/o. Sayeed Bhkan ™,
Kunnashada House, Androth.

Ismall;;aged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

gubaldabl aged 37 years, D/o. K.K. Sayedmohammed,
Idlhada_llouse Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, . o
S/o. Kidave, Moodampura House, Androth. - Applicants

(By Advocate: Sri K.B. Gangesh)

1.

Versus

‘The Administrator,
Administration of the Union Temtory of Lakshadweep,
Kavaratti — 682 558S.

Director of Panchayats Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
ti — 682 555.

'Department of Labour and Employment
inistration of the Union Territory of Lakshadweep,
Kavarattl - 682 555.

Depanlment of Education, Administration of the Umon Territory
of Lakshddweep, Kavaratti, represented by its Director — 682 555.

Depantmenl of Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Dlrector — 682 555.

: Depanlment of Women and Child Development,

Admm tration of the Union Territory of Lakshadweep,
i 1epresented by its Director — 682 555.

Depattiment of Fisheries, Administration of the Union Territory of
Laksh”“‘_ weep, Kdvarattl represented by its Director — 682 555.

Department of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-6825335.



39

Lakshadweep Kladx and Vlllage Industrxes Board,
Kavarattl re@resented by its Chairman — 682 555.

Revenue Sub va1snonal Officer, Kavarattl Island 682 555.

Sub ‘Dl'\{:'_l$l'0ff:'2;1‘»l: Officer; Amini Island — 682 554.

S8.

I

Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
I*xecullve Ofﬁcer - 682 SS1.

Vlllage (Dweep) Pdnchayat Kavarattl Island, represented by its
Executive Ofﬂcer - 682 555. :

Village (Dweep) Panchayal Amini Island,
lepresented by its Executive Officer — 682 554.

Village (Dweep) Panchayat,
Kadamath Island, represented by its
utivi Ofﬂcel 682 553,

Vlllage (Dweep) Panchayat,
AndrothIsland, rcpresented by its
Executive Ofﬁcex 682 552, o S Respondents

 [By Advocate:',Srl__S. RadhakiiShnan (R1-8 & 10—18)] |

0A 3-92,,/,2_0;13

Hussam, S/o Aboosala
?axamappada (Konchukakada) House

Pakrur'n'upano'da lIouse Agath1
Pxesemly wqumg as Cleaner,
RGS HOSpltal Agatti,

[atheef, S/@ Attakoya,.
Kalkandlyoda House, Agathi,
Presently wo‘rkmg as Cleaner




10,

11

12.

13.
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Hameedath, D/o Koyassan,
Aynepara House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

’%Mo-ham'ed,
use, Agathi,

: ng as Cleaner,
RGS Hospltal Agatu

Hajara, D/o late Hyde‘r,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS H_ospita’],. Agatti.

Abida, D/o Iamecd
Mak k1yachoda House, Agathi,

Presently working as Cleaner,

RGS Hospltql Agatti.

Sulaikla, D/o Mohamed,
Koylam IHouse, Agathi,
Presently working as Cleaner,
RGS HOSpital, Agattl.

Sulalman S/o Ham/a

Kalamt ”"thyodallouse Agathi,
Pre 'wmkmg as Cleaner,
RG Hospltal Agam

Maham“od S/o Koyassan,
Ampcrpally lIousc ‘Agathi,
Presemly wokag as Cleaner,
RGS Hospital, Agatti.

Saifulla, S/o Abdurahiman,
Mariyathoda House, Agathi,
Presently: w01k1n5 as Cleaner,
RGS I——‘I‘dspltal Agatti.




R
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Abdulla, S/oiKhalid,

Kandavar Gothi House, Agathi,

Presemly workmg as Cleaner,

RGS Hospxtal Agatti. Applicants

(By Advocate: Sri R Ramadas)

(OS]

(S}

Versus

The /\dmxmsua(or
Umon 'I‘cmtory of L akshadweep,

Agdttl lslan ,‘":}U:mon Texrltory of Lakshadweep 682553

T hc Mcdlcal Ofﬁcel in charge,
Commumty Health Centre, Agatti Island, .
i T mtoly of l.akshadweep 682553 Respondents

ged 44 years,
ireyammakada House,

551stant I:ngmeer Electrical,
Lectncal Sub Dmslon Kadamat.

A_ssxstant_ Engineer Electrical,
> Division, Kadamat. -

ged 31 years, S/o late Nallakoya
ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
uE) :D1v1510n Kadamat.




g\

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
ivision, Kadamat.

K.P. Kunhiko aged 4] years, S/o late Hassamal

Kcelacheny Houae Kadamat, Skilled Labourer,.

Office of the ‘Assistant Engineer, Electrical, . _ .
l*lec,mcal Sub DlVlSlOl’l Kadamat. - = - Applicants

(By Advoca‘_te:'Sri. -R. Sreeraj)

I

The Admmlsu atox
Union' lemtoxy of Lakshadweep,
Kav«uam 682555

The Duectm of Panchayat
Department of Panchayat,

/\dmlmstnatlon of Union Territory of Lakshadweep,
Kavaratti= 682 555. ’

The C,hxef Exccuuve Officer, Dlstrlct Panchayat
Kadamat- 682 556

The A's‘snstam,l;ngmeer, Electrical,

a15.8/0 C.0. Koyamma, aged 39 years
S‘kxlled Labourer,

ya, S/o late M.K. Hamzakoya, aged 43 years
killed L.abourer,

sandry Unit,

Uniof T cmtoiy of LLakshadweep, Kalpeni-682 557

and residing at Thithiyapada House,

Kalpcm Island 682 557.

M, Ilydcn, 5/0 late M.K. Yousef, aged 43 years.
K] Eas Casuall abourer,




10.

Amma Husbandly Unit, o

Union T emtmy of Lakshadweep, Kalpem -682 557
and 1631dmg 4t Manchiyanam House,

Kalpem Island 682 557. -

m ed Ibnu Jaffel S/o K.P. Sayed aged 44
ig as Casual Labourel

sbandry Unit,

1t01'3/ of Lakshadweep, Ka]pem -682 557

at' Kakatchiyoda House,

Kalpem Island 682 557

-M K. Naseex S/o P. Cheuyakoya aged 33 years

working as Casual Labourer,

Animal. llusbandly Unit,

Union Terr itory: of Liakshadweep, Kalpeni-682 557
and residingat. Malimikakkada House, -

Kalpem Island 682 557

\/1 Kalam S/o M C.1 \/Iuthukoya aged 34 years
wmkmg as (,asual Labourer, .

K. K Mohammed Rafeeque S/o V.K. Kojankoya, aged 45
‘ yeals wmkmg as Casual Labourer,

Animal Husbandly Unit,

Union Fexntoxy ofLakshadweep, Kalpem -682 557

ang; resuimg at Kandamkalam House; .

-Kalpem [sland 682 557

/2, S/o late M. C Ahmedkuny aged 47 years

K. O Abfiul Salam S/o P. Assainar, aged 39 years
wmkmg as Casual Labourer,

Animal Husbandly “Unit,

Umon Terr 1t01y of Lakshadweep, Kalpem 682 557
and resldmg at Kakatchiyoda House,

Kalpem lsland 682 557

Slhafa S/o late Sayedmuhammedkoya



Al

2. The Director;of Panchayat,
Departli nmt ofl anchayat,
/\dmmlstratlon of Union Territory of Lakshadweep,
Kavaratti- 682555

3. The Chief E xecutlve Ofﬁcer District Panchayat .
Kavaratti-682555. Respondents

(By Advocate: Sri S. Radhakrishnan)
62. 0A 4(}()/2013

1 !I?.-P.,'Sirﬁaj; ag’_éd 44 years, S/o M. Subair,
Puthiya Pandaram House, Agatti Island,
U nion T'lﬁ‘érr'itb'ry of Lakshadweep.

2. ,_Noushad Ah aged?>2 years S/o U. Sabjan,
Keela’ Sammma Pada House, AgattiIsland,
v-Umon cmtoxy of Lakshadweep

aged 30 years, S/o Kidave,
ouse, Agatti Island,

5. K. C‘E/\f)vd'ul"'S“hukom‘ aged 38 years S/o Kasmi,
Kar 1yanmchctta House,-Agatti.Island,
Union’ lcmtoxy ofI akshadweep.

0. MP Nl/amuddm aged 27 years, S/oM Abusala,
Melapura House, Agatti Island,
-Unio '>1y of Lakshadweep. Applicants

Anilkumar’).
Versus
oo he /\dmm]summ

Union lcrntory of Lak%hadweep,

KdledtU 68255 1

2. LT h’e. Chmrperson,-



I
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Union 'l"enitd@ of Lakshadweep, Kalpeni-682 557

and residing : at Pokkarappada House,
Kalpen' 1 land 682 557. : Applicants

Versus

The Adin‘ini's"?t"r‘zator,

Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

“Union luutoxy of Lakshadweep,

Kavaratti, 682555

The Chlcf Executxve Ofﬁcer Dlstrlct Panchayat,
Union 1 emtory of Lakshadweep,
Kavaraiti 682555

The Vctumcuy Assistant Surgeon,
Village Dweep Panchayat,

Kalpeni-682 557 . Respondents

(By Advocate: Sri S. Radhakrishnan)

61. QA 3952013
L. i :; S/o Yusuf, aged 40 years,
lala House, Kadamat,
ct Panchayat, Kadamat.

2. Abdul'S. uk ;or S/o Sayed Ali, aged 41 years
' Ukkayachetta ‘House, Kadamat,

Bus Dnvex Dlstrlct Panchayat, Kadamat.
3. M. Khaii‘d, s,/,.o; Nadeer, aged 43 years,

Madurakam House, Kadamat,

Helper, District Panchayat, Kadamat.
4, /»\yoObk‘iﬁ@n, fS‘_/oKunhikoya, aged 37 years,

Keerthi Mahal House, Kadamat, :

Help ’ist‘ri;c:t Panchayat, Kadamat. . Applicants
(By Advo Sreergj)

Versus
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Village (Dweep) I-’anchaya‘t5
Agatti [sland, Union Territory of Lakshadweep 682553

The Employment Officer, Kavaratti, '
Union Territory of Lgkshadweep-6825§fl :

The Director of Panchayat,
Department of Panchayat, Kavaratti, -
Union Territory of Lakshadweep-682551.

~ The Chief Executive Officer/Special Officer,

Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep—682553.

The Deputy Collector/ASO,

-Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: St S. Radhakrishnan)

63.

I

0OA 404/2013

Nadirsha N.P., S/o Nallakoya P.V,

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep, '

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affe‘fﬁdheen AKX,
S/o Cherikoya K, aged 30 years,

- Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,
Working as Casual Labourer in the
Departmentof Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel) '

3

Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.

, The Chairperson,

Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,

" Department of Panchayath, Kavaratti-6825353.

Applicants



4, The Director, '
Department of Science. & Technology
Kalpeni.

(By Advocate: Sri 8. Radhakrishnan (R1,3 & 4)) '

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali, _

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. T he Veterinary Assxstant Surgeon
Office of the Veterinary Assistant Surgeon
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat
Kiltan-682 557. :

(By Advocate: Sri S. Radpakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as :
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sf.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondehts

Applicant



1.  The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson, -
Village (Dweep) Panchayat, Kiltan.

3. Dlrector of Panchayat, -
Department of Panchayath Kavaratti- 682555

4. Mlsslon Director,

National Rural Health Mlssmn Kavaratti- 682555. =

5. Medical Officer in Charge,
Primary Health Centre, Kiltan Island. .

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5));

66. QA 423/2013

\. .

1. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban
Valiya lllam Agatu

3. Mohammed M. aged 40 years, S/o Basha A. P o
Moothammada House Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U, aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. - Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9.  Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti. '

Respondents
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10.  Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

Il.  Ashraf AK., ‘age'd 42 years, S/o Ahamed M.,
- Achan Kuttiyoda House, Agatti.

12.  Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

3. Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

I The Administrator,
Administration of the, Union Territory.of Lakshadweep,
. Kavaratti- 682555

2. Director of Panchayats,
. DepdnmcnlofPanchayam ’
Administration of the Union Territory of Lakshadweep,
Kavaratti-68255S5.

3. Director of Education,
Directorate of Education, -
Adminjstration of the Union Femtory of Lakshadweep,
Kavaratti-6825535.

4. Village (DWeep} ‘P'anc'h-ayat,
Agatti Island represented by
its Excecutive Officer-682554. Respondents
(By Advocalc Sri S. Radhakllshnan )
67, OA 44412013
/\boosahh S/o Rasheed Koya,

Padalapura, Kiltan Island - :
Union ] emtmy of L akshadweep, P in-682558. ‘ Applicant
(By Advocate: Sri Shabu Sreedharan)

Versus
1. Union Territory of Lakshadweep represented

by the Administrator,
Kavaratti Island. Pin- 682555.
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The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

- The Executive Officer,

Village (Dweep) Panchayal
Kiltan Island. :
Union Territory of L akshadwecp, Pm 682558.

The Assistant Lngmeex

Electrical Sub Division, Kiltan Islcmd
Union Territory of Lakshadwecp
Pin-682558.

(By Advocate: Sri S. Radhakrishnan (R1,2,4& 5))

68.

L.

[\

OA 453/2013

Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building DéVeIopment Board, Kiltan.

Saleem K., S/o dedl K, ag,ed 28 years, .
Kuttukum (I 1) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in ~

Laksha’dweep Building Development Board, Kiltan.

Hisminoor, S/o Molwa1111n§d, aged 38 years,
Pakkiyoda (H) Kiltan Island., © -
Union Territory of Lakshadweep.

Working as Casual labourer in
L ak%hadwcep Building Developmem Board Klllan.

Ponkutti, S/0 Pookoya, aged 48 years,
Surambiyoda (H) Kiltan lsland

Union Territory of L akshadwuep

Working as Casual Labourgrin’
Lakshadweep Building Devclopmem Board,
Klllan

Respondents .

Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

OS]

Versus

The /\dministrator,
Union Territory of Lakshadweep.

The Chairperson,

Village (Dweep) Panchayat, Kiltan.

Secretary,
Lakshadweep Building Development Board,
Kavaratti.

Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S I(adlwaltl'islﬂx1alw (R1,3104))

G9.

0.A No. 488/2013

Salmath

D/o. Sayed Koya

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)

(OS]

Versus

The Administrator,
Administration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.

The _Di'rector_ (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),

Kavaratti'— 682 555.

Department of Science and Technology

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. ' Respondents

(.By Adv'(')cate:' Mr. S -f{adhald’ishnan)

70.

OA 492/2013
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ol

K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary A351stant Sulgeon
Animal Ilusbandly Unit, /\m1m
Lakshadweep-682 552.

o

" (By Advocate: Sri V.B. I—lai‘inarayan) |

Versus

Union of India rep. By
the Administrator,

 Union Territory of Lakshadweep,

Kavaratti Island, Pin- 682555.

The Difector of Panchayat,

Dcpartﬁnem of Panchayat,
Union ]cmtoxy of Lakshadweep,

» l\dVdI’dUl Island- Pin- 687553

The Veterinary Assistant Surgeon,

" Animal Husbandry Unit, Amini.

Union Territory of Lakshadweep-682 552.

The Chairpersori,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

.

OA 49‘@9/2013

Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B:K, '
Data Entry Operator (MGNREGA),

‘Sub-Divisional Office,

Kadamat 1sland,

" Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,
Kadamat Island '
Union"!"erritory of Lakshadweep, PIN — 682 556.

Mohamimed Shafi Qraishi Malika,

S/0. M. Sayedali,

Data FEntry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)

KKadamath Island, Union Territory of Lakshadweep, -

Residing at Malika FHouse, -
Kadamat Island,

Applicant v

Respondents
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- Union EIerri.tory. of L_akshadweép; PIN - 682 556
(By Advocate Mrs. Sreedevi Kylasanath) :
| Versus

1. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The Divsvtrict Progralﬁme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
National Rural Employment Guarantee-Act,
Office of the Programme Officer,
National Rural Employment Guarantee Act,
Kadamat, Union Territory
~of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.  OA507/2003

MuthuKoya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin— 682 552 .

(By Advpcaté‘; Mr.TCG Swamy) '

Versus
L. nistrator
ritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555
2. - The Executive Engineer

(Department of Electricity)
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. - The Se‘cretar‘y (Panchayats)
- (Direcvto‘rate_;of_Pancha,yats)

Applicants

Respondents

Applicant
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Administration of the Unibh Territory of Lakshadweep .
Kavaratti — 682 555 :

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union 1e1r1tory of Lakshadweep

Kavaratti — 682 555~ - .+ Respondents

(By /—\dvocate: Mr.S.Rﬂa-dhakrishnan (R1-3,5&6)

73.

I

o

() A I\’() 509/2013-

Malechd Beegum: ( C..
D/o. llxgccxw Kandilath
Kaval Chetta House, Androth.

Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K
Makku House, /\ndloth

Aysha»Bécg,um P'V.K

Dfo. deoob P.K
Puthlya Pentamvell Kad

,/\ndxoth

Rahmath Beegum, K
D/o. Hamzakoya P.I’v‘,
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
Lavane},kal House
Andr()th.

%ubmda A.

Dlo. Saycd Mohammed M.



Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K'
D/o. M eed P.V.K
Pentar i Kad, Androth.

9. Siyad Khan L.
S/o0. Kunhikoya A. (Late)
Kandilath House, Androth.

10. Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyamrmada House, Androth.

1. Haseena Beegum C.P.]
D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth.

12 Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus |
I The Administrator,

Administration of the Union Territory
of Laksliadweep, Kavarathi — 682 555.

te of Industries
UnionTerritory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

(O8]

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74. QA 510/2013

l—laseenj’é?-@ Haseenabi Therakkal

¢) House, Kadamath

Data L ry Operator

Vlllag,e D\veep >anchayath, Kadamath

(By /-\dvocat'e’: Mr.R. SI'(‘)@!‘HJ)

Applicants

Respondents

Applicant
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Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of L akshadweep
Kavaratti — 682 555

The Executive Officer,

Village (Dweep) Panchayath
Kadamat -- 682 556

The Chairperson

Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator

M(JNI\I GA, Kavaratti — 682 555

The Su )1vmonal Officer and

Programme Officer MGNREGA .
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

O

OA §57/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan : Applicants

(By Advocate: Mr.R.Sreeraj)

2.

Versus
The Administrator
Union Territory of LLakshadweep

Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath .
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, . ‘
Village (Dweep) Panchayath:
Kiltan — 682 558 3

The Chairperson

Village (Dweep) Panchayath ‘
Kiltan — 682 558
The Principal |

Government Senior Secondary School

Kiltan — 682 558 ' Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

'P P.Ismail

Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B. School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath |
Residing at Kunnumpura

Kadamath Island



10..

11.

{07

Ummel P.P.I

Cook, Government J.B. School

Kadamath ,
Residing at Alikothapura
Kadamath Island

Hidayathulla P

Cook, Government J.B.Schozol

Kadamath

Residing at Kadamath Island '
Muhammed Shafi P.P

Cook, Government S.B.Schbol

Kadamath

Residing at Kadamath Island

Pookunhikoya P.P

Watchman / Helper e

Government Jawaharlal Nehru Senior Secondary School
Kadamath

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada

Kadamath Island

Jafer P

Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath i

Residing at Pupathada

Kadamath Island

(By Advocate: I\/Ir.P.'\/.l\/Iohanan)j |

1.

Versus
The Administrator 5
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath -

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master

Applicants
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Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondaly School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

0OA 567/2013

Habeebulla P.M ' f g

Puthiya Malika House, Kadamath
Driver, Government Jawaha[llrlal Nehru
Senior Secondary School

Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

l.

3.

"Versus

The Administrator
Union Territory of Lakshadweep
ICavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555+ -

The mempal

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

‘Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

I

OA 580/2013

Yacoob
Kathathe Chetta House, Kadmat.
o

Vahida
Marikilam House, Kavaratti.

Habusa

‘Alachapada, Kavaratti.

Yacoob
Kaladi House, Kavaratti.

Respondents
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15.

18.

19.

20.

Muhammed Salih -
Aynepura House, Kavaratti.

Fareeda Beegam
Molokepura House, Kavarattl.

Saleem N
Pallicham House, Kavargi}ti.
Bamban :' -
Namblcham House, Kavarattl.
Sayed Abdullakoya | _
Chendipura House, Kavarattl

Nafeesathbi |
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kdle atti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavarattl

Firozkan
Athnachammada House,:Kavaratti,

Jaffer
Marikilam House, Kavaratti.

"~ Amanulla,

Mela [llam House, Kavaratti.

Sirajudheen -
Molokepura House, Kavarattl

Hiyasudheen
Chamayathapura House, Kavaratti.

Fathahudeen

Kadapurathaba House, Kavarattl
!

Muneer |

Kuttipapepura House, Kavaratti.



21, Ashik
Puthiya Alikom House, Kavaratu

22. Muhammed Musthafa, }
Achadapurakatt House, Andrott

23.  Mujeeb Rahiman T.P, - l"" |
Thaleka Pura, Kavarattl

24.  Jamhar Hussain o
Beeranthoda House, Kavaratti.

25. Muhsin
Beeranthoda House, Kavarattl

26.  Rauf g
Chettipura House, Kavardttl

27. Hazarath :
Chungam House, Kavarattl

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

I The Administrator e
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
‘Administration of Union-Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture .t
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4. Director of Animal Husbandry

' Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

w

Applicants
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‘ Pin - 682554

(By Advocate: Mr.S.Radhakriél%fféﬁ)

79.

I

- OA 582/2013

Rasheed Koya . {
Multi Task Employee
Public Library, Kilthan .
Residing at Kilthan

Smt.Sulfabeegum .

Cook, G.H.S Kadmat "+~
Residing at Melachetta Hauumakudl
Kadamath Island

(By Advocate: Mr.P.V.Mohanar’rji‘.)_l, |

Versus -
The Admmlslratox e

Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555’

The Library and Information Assistant
Office of Library and In_form‘"ation Assistant
Public Library, Kilthan - Island 682 557

(By Advdcate: Mr.S.Radhakrishnan)

80.

OA 601/2013

{asheed Koya S.v., Slo. Abdulla Koya P.S.,
Shaiknaveed (H), Klltan Island PO.,

Union Territory of Lakshadweep, Pin -682 SSS.

(By Advocate: Mr. Shabu Sreedharan) -

: . Versus

Union Territory of Lakshadweep, represented by the

Administrator, Kava1att1 Island Pin — 682 555.

Respondents

Applicants

Respondents

Applicant

The Director of Panchayath Umon Territory of Lakshadweep,
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Kavaratti Island, Pin - 682 555
3. The Chairperson, Vlllage (Dweep) Panchayath, -
<1ltan [stand, Union Temtory of Lakshadweep,
Pin — 682 558. o '
4. The Executive Officer, Village (Dweep) Panchayath,
Kiltan Island, Union Terrltory of Lakshadweep, Pin - 682 558.
5. The Library and ]nformatlon ASSlSlant Publlc Library,
Klltan Island, Union T emtory of Lakshadweep,
Pin — 682 558. . REE o Respondents

(By Advocate: Sri S. Radhakri'shnan. (R1,2,4 & 5)]

'81.  OA 634/2013

Malikdeenar, aged 21 yeas, S/o Hamzath -
Sara Manzil House, Agattx :ﬁ:.f‘,;% B I Applicant

(By Advocatc Sri K.B. (Jangesh)
i :11 T
. Versus
I The Administrator, &7+
~ Administration of the Umon Temtoxy ofLakshadweep,
Kavaratti-682 555.

2. Director of Panchayats,. .i=:.
Department ofPanchayats ‘ :
Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555.

3: Depal ment of Educatlo Administration of the
Union Territory of Lakshadweep, Kavaratti,
lcpresented by its Dnector - 682 555.

4. Village (Dweep) Panchayat
Agatti Island, 1epnesented by its Lxecutlve Ofﬂcex .
682 554. R L Respondents

(By Advocate: Sri S. Radhaknshnan)

82. OA 635/2013

1. Fathahudheén K.P. aged 40 years, S/o. Qayed Muhammed Koya,
Kattampalli House, Agatti. :

2. Younis, aged 31 years;@/p; -Abdull‘a, Martyathoda House,




Agatti.

(U8

K.M. Shahida, aged 40 yea.e"l"*‘iisy,‘ Dlo. Kasmi, Kuttiyam
Mukriyoda House, Agatti. £~

4. .M. Amina, aged 46 years, D/o Abdul Rahman,
Kuttiyam Mukriyoda House Agatn  Applicants

(By Advocate: Sri K. B. Gangesh)

VersUs3

1. I'he Administrator,
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. Y SR

2. Director of Health}Services:,'f'_ li.' -
Directorate of Health_ServiQes; '

Kavaratti — 682 555.

3. Medical Officer in charge[ iyl
‘Community Health Centre; Agattl 682 553

4. Medical Officer in (,harge Rajzv[}andh) Specia)ity Hospia),

Agatti — 682 553. ERTE St
5. Village (Dweep) Panchayat Agattl Island, represented by its

Executive Officer, 682 553. Respondents

Che

(By Advocate: Sri S. Radhakrishnan) .

83. OA 791/2013 |

Fareeda Beeg,um M I Meppada Illam

Agatti Island. . _: | ‘.i Applicant

(By Advocate: Sri K.B. Gangesh) -
,Versu's

1. The Administrator, |
Administration of the Unionidl¢tritory of Lakshadweep,
Kavaratti-682 555. o

2. Director of Panchayats, /7
Department of Panchayats,
Administration of Union Femtory of Lakshadweep,
Kavaratti — 682 554. i :



ﬁf«ﬂ'\

(By Advocate: Sri S. Radhakrlshn” )

84. OA 822/2013

3. Project Manager, Deswcated Coconut Powder Unit,

LLakshadweep Development: Corporatlon Ltd.,
Agatti, Kavaratti — 682 554

+. The Deputy Director (Admn ) Lakshadweep Development
Loxporatlon Kavaratti = 682 554

5. Vill age (Dweep) Panchayat .
Agatti Island, replesented by its Executwe Officer,
682 553. RS Respondents

S
T

B.P. Navas, Aged 27 years, S/o. Kasml M P.,
Valiyapura House; Kilthan Island’ P O ,
U.T. of Lakshadweep. o . Applicant

£

(By Advocate: Sri P.V., Mohanan)‘.jjzfv 3y

: Versus
1. The Administrator, ER
UT of Lakshadweep, ' :
Kavaratti-682 559. b

2. Director of Panchayat, N
Department of Panchayat, =
Administration of UT of Lakshadweep,

Kavaratti — 682 555.

3. T he Prmc pal, Govemment ngher %econdary School,

Kilthan Island — 682 556. ° - Respondents
( By Adroeats © S S RAAL“(‘Q*\SAWD
85. OA 880/2013 :

Muthukoya N.P o |
Nalakapura, Kiltan Island™ = | _ :
Union Ien itory of Lakshadweep 682 558 Applicant

(By Advocate: I\/hj,Shabu Sreedharan)
Versus
I, Union Terr itory of L akshqdw_eeo r‘epresented:

by the Administrator .
Kavaxam Island — 682 555 o



Director of Panchayath i

Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Senior Admm:stratiVe Ofﬁicer
Education (District Panchayath)
Union Territory of LaksHadweep
Kavaratti Island — 682 555

The Prmcxpal : |
Government  Senior Se "(b;hldary School
District Panchayat, Klltan"Iisland

Union Territory of Lakshadweep 682 558 Respondents

(By Advocate; Mr.S. Radhakrlshnan)

86.

- Kulikaraya Chetta House:r”

0A 8982013 - _

K.C.Abdul Khader

Chetlat Island SR
Union Territory of Lakshadweep 682 554 Applicant

(By Advocate: Mr.Shabu Sreedharan‘)

‘_,l
.'I-v.'

Versus-
Union Territory of Lakshadweep represented
by the Administrator ¢ f2em
Kavaratti Island —682§

The Director of Panchaya‘th |
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Senior Admmlstratwe Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555 5

The Principal Qj”';'?fwj-i‘:':“f.f}l! :

Government Senior Secondary School
District Panchayat, Chetlat Island |
Union Territory ofLakshadweep 682 554 Respondents

( lk *:'\ B ‘;1.‘

(By Advocate: Mr.S. Radhakrlshnan)

3 1
' {




87. OA 904/2013

KKadeeja C.P
Cheriyapurakad AREEES
Kalpeni Island R : ' Applicant

(By Advocate: Mr.K.B.Gangesh)
Versus‘ | ‘

]. The Administrator

Administration of the Umon Terrltory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer R
Office of Sub Divisional Officer -
Kalpeni Island - 682 554 " .. il

The Director (Rural development)
Department of Rural Development
Administration of the Union Téyritory 4
of Lakshadweep, Kavaratti -~ 682 555 Respondents

(US]

(By Advocate: Ml‘.S.Radhakl‘ishnlén_j

88.  OA 905/2013

I. Abdul Khader C. ey
Chekkiriyammada House .~ = *
Agatti  Island

2. Bugar Jamhar T.P
Theklapura House SRR
Agatti Island e Applicants

(By Advocate: Mr.K.B.Géngesh)

Versus

. The Administrator

Administration of the Umon Terrltory of Lakshadweep
Kavaratti Island - 682 555 ;_.; »

2. Director of Panchayaths
Department of Panchayaths' .

Administration of the Union Temtory of Lakshadweep
Kanlattl [sland — 682 555 -
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Project Manager

Desiccated Coconut Powder Unit

Lakshadweep Development Corporatlon Limited
Agatti, Kavaratti — 682 555 '

The Deputy Director (Admn)

Lakshadweep Development Corporatxon )
Kavaratti — 682 555 '

Village (Dweep) Panchayath .
Agatti Island represented by its
Executive Officer - 682.553. . |

(By Advocate: Mr.S.Radhakrishnan)

89.

I

(By Advocate: Mr.K.B. Gangesh)

‘Safiyullah K.C. - ' »

OA 939/2013

Kuttiyachada House -
Kalpeni Island

Saifulla M.1
Melaillam House y
Kalpeni Island ,“ o )

ll Te.) M ;:' .
Kunhikoya M.V ts;f I
Mathil Valnyammada House :
Kalpeni Island

Kidave K.O *
Kakkachiyoda House {{” :
Kalpeni lIouse )1 a

Versus

The Administrator
Administration of the Umon Temtory of Lakshadweep
Kavaratti Island - 682, 555 '

Director ofPanchayaths : i

Department of Panchayaths

Administration of the lﬂmon Territory of Lakshadweep
Kavaratti Island — 682 ?515

Lakshadweep Bu1ldmngevelopment Board
Union Territory of LakshadWeep
Kavaratti represented by its Secretary - 682 555

Respondents

~Applicants



(By Advocate: Mr.S.Radhakrishflan)

90.

1.

(By Advocate: Mr.K.B.Gangesh) ! |

The Technical Officer :
Lakshadweep Building Development Board
Kalpeni Island - 682 5537 = "

ol
Village (Dweep) Panchayfzzl‘th
Kalpeni Island represented by its
Executive Officer - 682 553

OA 942/2013 : |

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef i |
Karakunne! House 4! ‘
Androth Island :

Mohammed Ubaidulla A
Chodath House
Androth Island

Mohammed Fathahulla | |
Karachetta House B
Androth Island ¥

-
Versus ;(l
N
The Administrator ”

Administration of the Umon Territory of Lakshadweep
Kavaratti Island - 682 555

L
Director of Panchayaths ['

Department of Panchayaths
Administration of the Umon Territory of Lakshadweep
Kavaratti Island - 682 555I _

Lakshadweep Building Development Board
Union Territory of Lakshadweep 3
Kavaratti represented by It[S Secretary — 682 555

The Technical Officer 3

Lakshadweep Building De‘velopment Board
Androth Island — 682 554 r

Respondents

Applicants
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Vil]ag’é (Dweep) Panchayath

*Androth I[sland represented by its

Executive Officer -.682 554 L Respondents

(By Advocate: Mr.S.Radhakrishnan)

91.

I

0A 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni
Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed
Casual Labourer

~ Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep

Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni Applicants

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi — 110 001

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engin‘eer
Department of Electricity ,
Kavaratti, Union Tetritory of Lakshadweep
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti v
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
-Veréus

. The Administrator . |
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath .

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 _ ' Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. 0OA1202/2013

I.  Akathar Ahammed K K
Internal Inspector _
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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. 3. lFareeda Beegum P.V
Internal Inspector (Multi Skilled Worker)
Agricultural Departrmient, Kalpeni
Pentamveli House
Kalpem Island
Union Territory of Lalfshadweep

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath. - : '
Administration.of Union.Territory of Lakshadweep
Kavaratti — 682 555

3. Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

4, Chief Executive Officer
District Panchayath
Kavgratti - 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.  0.A No. 1225/2013

C.P. Showkathali,
S/0. Mohammed Koya ‘
Casual Labour, Electrical Section,
Kalpeni.
Residing at Chemmanam Pally House
- Kalpeni ;

(By Advocate: Mr. Hariraj M.R)

Versus

1. Ihe Umon of India
Representcd by the SeCIetaxy to
Govérnment of India,

Ministry of Home Affairs
New Delhi — 110 001.

Applicants

Respondents

Applicant



2. The Administrator
Union Territory of Lakshadweep |
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section -
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengagéd by Village/Dweep Panchayats and/or
District Panchayats. For. the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction 1o the respondents to regularize their services. In the case of
few others who ha:/e beyf\ retrenched on completion of the period of engagement,

the prayer is for issuet\c} dircction to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In 'the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has

invited our attention to the following decisions in support of the above

contention:-

I Secretary, State of Karnataka & Others Vs. Umadevi and Others - -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 0f2013. -

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Techhology, Industries,  Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above QA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants iﬁ all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees.for more than 10 years and quite a nufnber of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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. has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matt_ér of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absofption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9.  Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in publié employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of 'tempor'ary/contractual/casual/daily-wage or
adhoc employees appoiﬁted/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing thex_a.bove
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment, While dealing with irregular appovintments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases weré illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex/Court had

" held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as .also the constitutional
scheme. it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned. "

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period.‘ In the offer of
appointment itself it was made clear that the appoinfees would noi have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court whllc concurring with the view taken by the %1&,}1
Court held that initial appomtments of the appellants were made in gross
v1olat10n, of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. Howe\/;er, taking
note of the admitted position that 800 posts of teachers were lying vacant,
‘the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

deswablllty of relaxing the age-limit provided in the Rules.
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13.  In Nanjundappa (Supra), the Apex Court had held thus:-

“If the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratificatioh or regularization is possible of an act which

- is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannol be said to be a
mode of recruitment. To accede to such a proposition would be to

introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing 'feat.ure that has been noticed in this bunch of

cases is that the authorities concerned, be it the Lakshadweep

‘Administration or the Village (Dweep) Panchayats/District Panchayats,

have n()g shown any anxiety about the sad plight of many of the employees
who have co‘ntinuec‘i in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 33 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this |
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administratioh or Panchayats may not require
the services of quité a number ofv those employees throughout the year; but
still it appears that many of them have been alloWed to continue. Many of
them have been engaged in one séheme or the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with



any data as regards the actual requirement of employees in various
departments’ under them, It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the}
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being fegularizéd or absorbed, are being kept on
tenterhooks like this ?. The Ve‘ry fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this s‘tage thbugh it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least. |

Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
'applicafn't:s' .‘?ehave been engaged by Village (Dweep) Panchayats or District
Pancha-yat,v the main contention raisevd by the learned éounsel for the
Administration is that this Tribunal has no jurisdiétion to entertain these
cases in view of the decision rendered 'by a Division Bench of the Kerala

High Cdurt in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayét of Agathi Island had
approache';dAthis Tribunal, aggrieved by the failure of the Union of India
and the:‘L‘a‘kshad.weep Administration in granting thém temporary status

under the Scheme for Temporary Status & Regularization introduced by
‘the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water



to the lobal residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
»Gre\mt-in—Aid. was provided to meet the additional expenditure and the
Society used to manage the Sbheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealecl by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during.
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/weep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were adm1ttedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following _among other directions:-

a) - The Second respondent i.e. the Lakshadweep Administration

would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,

1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme

b) T he first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

 Administration prescribes the scheme 1o the Panchayats  for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the régularization of the casual workers under the scheme.

(a’)".;; No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the Jace of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20.  The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this



Tribunal in Original Applicatior_lsiN,é.1297 & 218 of 1998 had rejected an

identica] relief claimed by some other casual labourers, holding thus:-

21,
Court in O.P.N0.28776/2001.

. *
"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. ~ They might have continued to be engaged -

subsequently by the succeeding local self Government body, name/y

the Village (Dweep) Panchayat of Androth/Minicoy. The .

Chairpersons of the respeéctive Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicanis' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the applzcants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodaled
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered il expedient to give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons.............

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned by the Administration could be considered
regular. As-matiers stand, the Administration of U.T. of Lkshadweep
has no accountability as for as the matter of regularization of the
applicanis are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expendilure on
account of wanlton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate.

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High'
Court in O.P.No0,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High

Court in Naderkoya (Supra) held that Lakshadweep Administration did not

have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policiesv. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction to - Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively to'the Panchayats for granting temporary status to

casual labourers. The direction given to the Panchayat not 1o effect

any appointments till the Lakshadweep Administration frames "
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the

applicants that such orders could have been issued only by the Executive

Officer of the concerned Panchéyat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers.

24.  There is yet another anépect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applibcénts in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
in office of these Panchayats. More irhpprtantly, fresh engagements are
beiﬁg meidé - on  political  basis and some of the

disengagements/retrenchments also have political colours.



25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articfes 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the bservi/ce‘shof
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create ahy post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appéars for the apiﬂicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the‘v Panchayat to execute the Varibus’,' works like road

construction/repair/maintenance, ~ water  supply, drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision” in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that .the casﬁal lébourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with .arbitrarily; It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
1394/2013 have been working since 1994 while others have put‘in more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has béén
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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30.

When these cases had. come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

‘9. Perusal of the applications reflects: that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have, been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice.  Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all:
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, -continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.. .

10. For this purpose, all the serving casual Iabourers should be
ldent/fled ‘and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial -~ -break. These may
include those who have been inducted with specific qualification
of ‘matriculation/IT! and the like and also those who have beén
inducted under specific schemes
¢
(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which Jjob cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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- (d)  Those who come under the MGNRGS scheme

(e) ~ Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself-was affording employment for a
period of a minimum- of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter | g/vmg them a-notice of two
weeks before d/sengagement '

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual /abourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation given on the next date of
heanng

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently, some aftempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to relym‘on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, cbnténding, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few daysina
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned po_sfs or that they ,Were SO

engaged after undergoing regular selection process. In our view, the

Administration has been largely responsible for the prevailing unfortunate |

scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departmentskor Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmardle without any
demur or protest. These people cannot aspire to get employment in the
mainlandv also. The predicament of the islan_ders is understandable.
However, going by the catena of decisions referred to abov_e, it cannot be
held that the applicants ar'e“entitle‘d to get their services regularized. It has
been repeatedly held by the Apex Court that there is no rooin for any
sympathy for such casual labourers even if they have continued in ser\jice

for a large number of years.

33. But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally p'it_iable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential quallﬁcattons to the extent
possible when fresh recruitments are bemg made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extre'imly essential and unavoidable) is streamlined so

as to avoid unnecessary legal complications in future. Appropriate

- guidelines/regulations can be formulated for engagement of casual

employees in the projects (either seasonal or otherwise) that may be

- implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these:employees who have been toiling

for years together on casual basis, with utmost compassion, and give them

the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, S09 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made

by Panchayats, it is held that this Tribunal does not have jurisdiction to

entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications
are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, -

 Sd- | sél' |
K.GEORGE: JOSEPH | ' JUSTICE A.K.BASHEER
ADMINISTRATIVE MEMBER JUDICIAL MEMBER

LERTIFIE jﬁﬂf;ﬂw
Qata .......

‘Qection Officer (Judl)

aa

s



